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BEFORE THE HOI\'BLE NATIONAL GREEN TRIBUNAL

CHENNAT (SOUTHERNI ZONE)

APPEAL No. 79 of 2022 (SZ)

IN THE MATTER OF: .

Tumkunta Narsa Reddv & Ors Appellant(s)

VERSUS

SEIAA, Telangana & Ors. ...... Respondent(s)

REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2. MINISTRY

IN

OF ENVIRONMENT. FOREST AND CLIMATE CHANGE

MOST RESPECTFULLY SHOWETH: .

I, Sh. Tarun Kathula, S/o Shyamala Rao, aged about 45 years working as

Director/Scientist 'F' in Integrated Regional Office of the Ministry of Environment,

Forest & Climate Change, at Hyderabad, the deponent hereby solemnly affirms and

state on oath as under: -

l. That I am duly authorised and competent to swear the present reply affidavit

on behalf of the Ministry of Environment, Forest and Climate Change

(hereinafter referred as MoEF&CC)

2. That the contents of the application, unless specifically admitted, are denied

to the extent that they are inconsistent with submissions made hereinafter.

Kathula
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3. That the instant reply is being filed by the Answering Respondent without

prejudice to his right to file a fuller and more detailed reply at a later stage, if

so necessary.

4. That the present appeal has been filed against the grant of Environmental

Clearance (EC) dated 29.07.2022 by the State Environment Impact

Assessment Authority (SEIAA), Telangana to the Respondent No.3 i.e.,

Telangana State Industrial Infrastructure Corporation Ltd (TSIIC) for setting

up of Industrial Park/Estate at Wargal Mandal, Siddipet District, Telangana.

It was also alleged by the appellant that the SEIAA has failed to understand

that the project is an establishment of Industrial Park, which falls under the

Category A of Item 7(c) "Industrial Estate/Park/Complex of the schedule to

the Environmental Impact Assessment (EIA) Notification, 2006. However, in

the instant matter, SEIAA has appraised project under the wrong category i.e.,

Bl of Item 8(b) "Township and area Development of the schedule to the EIA

Notification, 2006.

5. [n this regard, it is submitted that the Respondent No.2 has issued the EIA

Notification S.O.1533E dated 14 September, 2006 and its amendments

regulates the construction of new projects/activities/expansion or

modemization of existing projects in different parts of the country for grant

of prior Environmental Clearance under sub-section (3) of section 3 of

Environment Protection Act, 1982. Copy of the EIA Notification, 2006 is

Tarun Kathula
Director/Scientist,F,,(C)

lntegrated Regionat Office,
Ministry of Environment Forest and Chmate Chanc.

Aranya Bhavan, Hyderabad, Tetangana.500 004

annexed as Annexure-R/l.
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6. That EIA Notification, 2006 covers 38 projects/activities in its schedule

which inter-alia includes different types of infrastructure projects viz.,

Airports, Ports, Highways, and Building &amp; Construction Projects, etc.,

as specified and classified in the schedule of the said notification. All such

projects/activities shall require prior environmental clearance from the

concerned regulatory authority, e.g., MoEF&CC in the Union Government for

matters falling under Category A in the schedule and the SEIAA at State level

for matters falling under Category B in the said schedule before starting any

construction work. Following categories projects/activities are covered under

the ambit of EIA Notification, 2006 as amended:

a. All new projects or activities listed in the schedule to this

notification;

b. Expansion and modernization of existing projects or activities

listed in the schedule to this notification with addition of

capacity beyond the limits specified for the concemed sector,

that is, projects or activities which cross the threshold limits

given in the Schedule, after expansion or modernization;

Any change in product-mix in an existing manufacturing unitc

included in schedule beyond the specified range

7. It is humbly submitted that the Industrial estatelparWcomplexes/areas, export

processing zones (EPZs), Special Economic Zones (SEZs), Biotech Parks,

Leather Complexes are covered under entry 7(c) of the schedule to the EIA

Notification,2006 as amended with details are as under:

Tarun Kathula
. Director/Scientist,F, (C)

,,*,';:irn',,', j:,f.f ,".?#:.?'r?,,,lil!E;.n..
Ara nya Bhavan. Hyderabad r.rr. ir,.,r- iOd'Oii.t'

l
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Category with threshold

limit

B

Conditions if anyProject or

Activity

A

(3) 4( ) 5( )(1) (2)

Physical Infrastructure including Environmental

Services

7

7(c) Industrial estate/

parkl complexes/

areas, export

processlng zones

(EPZs), Special

Economic Zones

(SEZs), Biotech

Parks, Leather

Complexes.

If at least one

industry in

the proposed

industrial

estate falls

under the

Category A,

industrial

area shall be

treated as

Category A,

irrespective

of the area

Industrial

estate with

area greater

than 500 ha.

and housing

entrre

Industrial

housing

atleast one

Category B

industry and

area <500 ha.

Industrial

estate ofarea

>500 ha. and

not housing

any industry

belonging to

Category A

Tarun
Director/Sc

estate

orB

General as well as

specific conditions

shall apply.

Industrial estate of

area below 500 ha.

and not housing any

industry of category

A and B does not

require clearance

If the area is less than

500 ha. but contains

building and

construction project

>20,000 sq.m. and or

development area

more than 50 ha it

will be treated as

Ket+HtlYdisted at s
entist'F'(C)

Note:

erif

Ministry of Forest and Clirmate ChangeAranya Ehavan, Hyderabad, Tela ngana.500 004
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at least one

Category B

industry

no. 8(a) or 8(b) in the

schedule, as the case

may be.

8. It is humbly submitted that the answering respondent through its Integrated

Regional Office (IRO), Hyderabad has conducted the site inspection of the

project in question and calculated the area based on KML files of the proposed

Special Food Processing Park as provided by TSIIC. According to the

findings of report, total area of the project site under question is more than

500 ha.

Copy of the Inspection Report is annexed as Annexure-R/2.

9. It is humbly submitted that in view of above findings of the IRO, Hyderabad,

it appears that the Environmental Clearance to the project under question

should had been granted under category 7(c) of the EIA Notification, 2006 as

amended. However, the SEAC/SEIAA might have appraised the project on

the basis of information provided by the project proponent who wrongly or

mistakenly declared that area of the project site is less than 500 ha before the

SEAC/SEIAA. In view of this, it may also be a case of concealment of facts

by the project proponent.

10.That in view of the aforementioned facts and circumstances, this Hon'ble

Tribunal may kindly be pleased to pass appropriate order(s).
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1 1.It is respectfully submitted that the answering respondent without prejudice

reserves his right to file an additional affidavit at alater stage, if so necessary

VERIFICATION

DEPONENT

Tarun Kathula
Director/Scientist'F' (C)

lntegrated Regional Office'
',r,nisirv oiinritonment Foiest and Climate Change'i;;;; 

B;;r^. Hvderabad, Telansana'500 004'

I, the aforementioned Deponent, do hereby verifu that the contents of the above

affidavit are true and correct to my knowledge as per the records of the answering

respondents. No part of it is false and nothing material has been concealed therefrom

Verified at Hyderabad on this 1't June, 2023

DEPONENT

Tarun Kathula
Director/Scientist'F' (C)

lntegrated Regional Office,
Ministry of Envrronmenl Forest and Climate Change

Aranya Bhavan, Hyderabad, Telangana.500 004.
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SITE INSPECTION R,E,PORT ON PROPOSED DEVELOPMENT OF SPECIAL
FOOD PROCESSING PARK AT WARGAL VILLAGE, WARGAL MANDAL,
SIDDIPET DISTRICT, TELANGANA BY TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATOIN.

The Ministry of Environment, Forest and Climate Change (MoEFCC) vide its email

dated 2l$ and 22d April 2023 has requested the Integrated Regional Office, MoEFCC,

Hyderabad to conduct a site inspection at Wargal village Wargal Mandal, Siddipet District for

verifying the area of land acquired for the proposed development of Special Food Processing

Park by M/s Telangana State Industrial Infrastructure Corporation (TSIIC).

2. MoEFCC has sought the site inspection report in view of Appeal No. 79 of 2022 af
Tumkunta Narsa Reddy and Ors vs SEIAA, Telangana before the National Green Tribunal,

Chennai which was filed against the Environmental Clearance No. SIAffGA4IS/7936312022

dated29.07.2022 issued by SEIAA, wherein the appellant has claimed that as per preliminary

notification No. 1597/IP&INF/A212021 dated 22.07-2021 issued by the State of Telangana,

the extant of the project site is more than 500 ha-

3. In view of above, a site inspection has been conducted on 25.04.2023 by Sh. Tarun

Kathula, Director/Scientist 'F,'trRO Hyderabad, MoEFCC along with Sh. Madam Mohan,

Head of Environment Wing, TSIIC and other TSIIC officials. The key facts of the site

inspection are as below:

i. TSIIC informed that the total land proposed for acquisition as per preliminary

notification No. 1597/IP&INFlA2t202l dated 22.07.2021 issued by the State of

Telangana is 393.35 ha (972.05 acer) out of which 1.86 acer or 0.48 ha are existing

roads. The proposed area of acquisition in the Survey Nos. 845 (46.22 ha), 1209

(100.50 ha), 1495 (123.06 ha) and l5l0 (123.08 ha) in Wargal village and Mandal,

Siddipet District. The copy of preliminary notification is at Annexure I.

ii. The PP has obtained EC No. SIA/TGA,IIS/7936312O22 dated 29.07.2022 ftom

SEIAA, Telangana for an area of 188.65 ha in survey numbers 1495 and l5l0 in

Wargal village and Mandal, Siddipet District, which includes 168.51 ha of land

acquired and the balance is existing roads. The copy of the EC is at Annexure II.
iii. TSIIC informed that out of total estimated proposed land acquisition of 441.57 ha,

only 393.3 5 ha (972.05 acers) was mentioned for acquisition in the preliminary

notifi cation No. I 597IIP&INF I AZl202l dated 22 -07 -2021 -

iv. Till date only 168.51 ha of land was acquired under Survey Nos. 1495 (63.28 ha) and

l5l0 (105.23 ha\ through Right to Fair Compensation and Transparency in Land

Acquisition, Rehabilitation and Resettlement (TelanganaAmendment) Act, 2016. The

copy of the final proceedings of acquisition of 168-05 ha of land is at Annexure III.
v. As informed by TSIIC, the acquisition and fixing of boundaries of remaining lands is

under process at four Survey Nos. 845 (40.17 ha), 1209 (70.85 ha),1266 (36.97 ha) of
Wargal Mandal and Survey No. 557 (125.03 ha) in Mulugu Mandal, Siddipet District

and would be applying additional two applications to SEIAA for obtaining

Page 1 of 3
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vi.

vii.

viii.

Environmental Clearances. The proposed t-ood park is not a contiguous landscape as

per the KML file provided by TSIIC (about six diffenent patches are existing in the

KML file).
During the site visit, it is observed that TSIIC has provided 9 meters buffer zone from

the Sangareddy Canal in accordance with GO No- 168 dated 07 -04.2012. The copy of
the relevant extract of the GO is at Annexure IV.
It is also observed that earth work has been started in the land already acquired at the

Sy. Nos. 1495 and l5l0 of Wargal village, Wargal Mandal, Siddipet District, for

which EC was obtained.

The copy of the KML hle map showing total land area provided by PP is at Annexune

V and its layout map for survey nos. 1495 and l5l0 is at Annexure VI.
The site inspection photographs at Survey nos. 1495 and l5l0 at Wargal are at

Annexure VII. No field visit has been taken up at Survey Nos 845, 1209, 1266 at

Wargal and 557 at Mulugu, where land acquisition and land boundary fixation is

under process and the layout plans were not provided.

4. Tabular representation of facts of lands acquired/ proposed for acquisition by TSIIC:

\

Name of Village,

Mandal Districts

Wargal Mulugu Total

extant

of land

acquired

/propose

dto
acquired
(in ha)

Survey Nos. 845 1209 r495 15 l0 1266 557

As per preliminary

notification No.

1597/IP&INFlA2l202
1 dated 22.07.2021 (in

ha)

46.22 100.5 t23.06 r 23.08 0 0 393.35

As per EC No.

SIA/TG/Ivl1317936312

022 dated 29.07.2022

(in ha)

0 0 188.65

Sy. No. wise area

not given in EC.

This land area

includes both

acquired land and

existing roads

0 0 168.51

As per information
provided by PP (in ha)

excluding roads

40.17 70.8s 63.28 tos.23 36.97 125.08 441.57

Page 2 of 3
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5. In view of non-furnishing of documents such as layout plans of entire project area,

field demarcation of the proposed lands, the exact extent of area of the proposed Special Food

Processing Park (SFPP) at Wargal and Mulugu, Siddipet District, Telangana State could not

be ascertained correctly. However, based on the factual details provided by TSIIC and based

on site inspection, the following is inferred:

i. The total land proposed to be acquired by the TSIIC for Special Food Processing Park

(SFPP) in Wargal and Mulugu is 441.57. However, the exact extant of land including

the existing roads, Government lands @evenue and Forest), which may form part of
the proposed SFPP in Wargal and Mulugq cannot be ascertained from the proposed

land acquisition details furnished by TSIIC.

ii. The extant of existing area including roads, Government land (Revenue) that are not

required to be acquired, and forest land, if any, which requires diversion, if falling

within the proposed SFPP area are not furnished by the TSIIC.

iii. The layout plans of other survey numbers viz 845, 1209, 1266 (Wargal) and 557

(Mulugu) are not provided by TSIIC.

iv. TSIIC provided KML file of the proposed Special Food Processing Park (SFPP)

during the site inspection which shows that there are six patches of land. The area

covered under the six patches in KML file provided by TSIIC (copy enclosed) is more

than 500 ha.

,rt
(Tarun Kathula)

DirectorlScientist'F'
IRO Hyderabad

-\')
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29ANNEXURE-A/1 61
ANNEXURE-A2 61

837696/2023/NGTC
File No. IA3-3/15/2023-IA.III (Computer No. 204829)

Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 21/04/2023 01:12 PM

64

82



3062837696/2023/NGTC
File No. IA3-3/15/2023-IA.III (Computer No. 204829)

Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 21/04/2023 01:12 PM

65

83



3163837696/2023/NGTC
File No. IA3-3/15/2023-IA.III (Computer No. 204829)

Generated from eOffice by SUMAN KHARB, LA(SK)-IA-III, LEGAL ASSISTANT, MOEFCC on 21/04/2023 01:12 PM

66

84



 Government of India
Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment
Authority(SEIAA), Telangana)

To,

The Chief Engineer
TELANGANA STATE INDUSTRIAL INFRASTRUCTURE CORPORATION
Telangana State Industrial Infrastructure Corporation (TSIIC) EMP Wing,
6th Floor, Parishram Bhawan,  LB Stadium road , Basheeerbagh ,Fateh
Maidan Hyderabad  -500004

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,
                   This is in reference to your application for Environmental Clearance (EC)
in respect of  project submit ted to the SEIAA vide proposal number
SIA/TG/MIS/79363/2022 dated 15 Jul 2022. The particulars of the environmental
clearance granted to the project are as below.

1. EC Identification No. EC22B039TG118233
2. File No. SIA/TG/MIS/79363/2022
3. Project Type New
4. Category B1
5. Project/Activity including

Schedule No.
8(b) Townships and Area Development
projects.

6. Name of Project Proposed Development of Special Food
Processing Park at Wargal Village,
Wargal Mandal, Siddipet District,
Telangana By M/s.TSIIC

7. Name of Company/Organization TELANGANA STATE INDUSTRIAL
INFRASTRUCTURE CORPORATION

8. Location of Project Telangana
9. TOR Date 02 Jul 2022

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

Date: 29/07/2022

(e-signed)
Sri Swargam Srinivas

Member Secretary
SEIAA - (Telangana)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B039TG118233     File No. - SIA/TG/MIS/79363/2022    Date of Issue EC - 29/07/2022        Page 1 of 11
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llt

GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET

PRESENT: SRI. P.VENKATRAMA REDDY, I.A.S.,

Proc. No. Ell4lOSl2O2l Dated:- 16.C8.2021.

Sub: TSIIC - Land Acquisition - Siddipet District - Gajwel Division -

Wargal Mandal & Village - Sy.No. 1495 & 1510 total extent Ac.
247.29 gts - Land acquired for cstablishment of industrial park by
TStIC - Consents received - proposals for payment of Rs/-
24,77,2SrOOO,OO (Rupees Twenty Four Crores Seventy Seven lakhs
Trventy five thousa.nd only) @ i0.00 lakhs per acre to the assignees -
Requested for sanction of compensaLion - Sanctioned - Orders -

lssued.

Rel- l. Preliminary Notihcation No, Ell4lOS/2021, Dated:- 09.08.2021.
2. Revenue Divisional Officer, Gajwel, Lr,No.F/660 l2O2l ,

Dated:- .O7 .2021.
-o0o-

ORDER:-

The Revenue Divisional Ofhcer, Gajwel in his letter in reference 2".1 cited

above has informed that, the Tahsildar Wargal has submitted the compensation

proposals for payment of land value amount @ Rs, I0.OO lakhs per acre for an

extent of Ac. 247.29 Gts in Sy.No, 1495 & i5t0 of Wargal village of Wargal

Mandal for establishment of Industrial park by TSIIC.

Further reported that, after having elaborate discussions held with t-hc

assignees/possessors, the following assignees/possessors have agreed to receive

the compensation @ Rs. 10,00,000/- (Ten lakhs) per acre for the lands and

consents have been received from the following assignees/ possessors. The

details of assignees and possessors and Lheir payment are as follows:

Sl.No.
Name of the land

looscr
sv.N

o,

Classi
{icatio

n

Dxtent
(in

Acer)

Gunta Rate per
Acre (ln

Rs.)

Rate
per

Gunta
(ln

Rs.)

Total Land
Value

ICICI
Bank,

Siddipct,
Cheque

No.
Dt: 16.08
.202t.

I 3 5 b / 8 ! l0

I
Thigulla Padma
W/o Muthyalu 1495 Govt. 0.170 17 I 000000 25000 004254

.)

Thigulla
Venkataiah S/o

Narsaiah
1 495 Covt, 0.030 3 1000000 ) 75000.00 004202

3
Thigulla Padma
W/o Muthyalu I 495 Govt. 0.200 20 1000000 2so00 500000.00 004203

4
Thigulla

Vcnkataiah S/o
Narsaiah

I 495 Covt 0,190 l9 r000000 25000 475000.00 o04204

Thigulla
Vaikuntam S/o

Venkaiah
I 495 Govt. i.250 65 I 000000 2s000 004205

Thigulla Muttaiah
S/o Narsaiah I 495 Govt. ].O50 45 I 000000 25000 1 r 2s000.00

7
Thigulla

Venkataiah S/o
Narsaiah

1 495 Govt. 0.0 10 1 1000000 25000 25000,00 o04207

8
Thigr:lla Padma
W/o Muthyahl I 495 Govt. 0 040 4 1000000 25000 100000.00 oo420a

{'
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I
Thigulla

Kiohtamma W/o
Sattiah

I 495 Govt. 1.050 45

t23

1000000 25000 I I25000.00 004209

l0 Thlgulla Anjaiah
S/o Narsaiah I 495 Govt. 3.030 ! 000000 25000 3075000.00 0042 I 0

ll AJlauddin S/o
Khajamiya Govt. o.?-90 1000000 25000 00421 |

I2 Allauddin S,/o
Khajamiya (iovt, 0.190 t9 475000.00 oo42t2

l3
Manilryala

Swaroopa W/o
Panduranga
Paadaduli

I 495 Covt. 2,1900 99 r000000

1000000

2475000.00 004261

t4
l,l, ourgirE;aa-

S/o Maniyala
Chiranjeevulu

Govt, 0.3300 25000 825000.00 004262

S/o Manikya
CNranhhevulu

Govt. 0.3300 33 I 000000 825000.00

I ryl. Kamesnwar lj/O
16 | Manuilcyala

I Chiranieevulu
I 495 Govt, 0,3300 33 100000(J /l,r)(ll) 825000.00 004264

t7
ThigulJa

Veeresham
S/o Bhumaiah

1495 Govt. 0.200 20 2s000 500000.00 0042 I 3

Thigulla Sattaiah
S/o Bhumaiah 1495 Gcrv!. 0.200 1000000 25000 500000.00 oo42t4

Kotturi
Shivarajaiah S/o

Narsaiah
Govt. 0.290 29 2.5000 725000.00

Kotturi Sayamma
W/o Shiva Rajaiah r495 Govt. o.290 29 1000000 725000.00

21 Kotturi Sayamma
W/o Shiva Rajaiatr Govt. 0.120 1000000 300000,00

22 Kolturi Kishtaiah
S/o Narsaia} l49s Oovt. o.120 12 25000 300000.00 004268

Xotturi Gopaiah
S/o Narsaiah I 495 Gol't. 0.1 30 l3 I 000000 25000 325000.00 oo4269

24
Kotruri

Inxminarsamrna
W/o Gooaiah

1495 Govt. 0.130 l3 1000000 325000.00 oo4270

25 Kotturi Pochaiah
S,/o Narsaiah 1495 Govt. o.140 l4 1000000 2s000 350000.00 00427 I

Kotturi Sattamma
W/o Pochaiah I 495 Govt. 0 140 l4 I 000000 2s000 3s0000.00 004272

Choppari Narsaiah
S/o Chandraiah 1495 | Govt. 0.330 33 1000000 825000.00 0042 15

28
Choppari

Pochamma W/o
Rarnaiah

l49s Govt. 0.310 31 I 000000 25000 77s000.00 004216

Choppari Anjamrna
W/o Mallesham Govt. t.240 64 1000000 1600000.00 oo42t7

Choppari
Chandraiah S/o

Mallaiah
I 495 Govt, l. 100 50 1000000

1000000

25000 r 2s0000.00 0042 I 8

3l
Choppari

Pochamma W/o
Ramaiah

1495 GoW. 1.020 42 1050000.00 oo42t9
Soppari

llamsamma
_ W/o Narsimlu

I 495 Govt. 1.3000 70 r 000000 25000 17so000.00 o04220

33
unennaktshtu

Pochamma W/o
Narsinlu

i 495 Gort. 0.1350

0.1350

l3.s I 000000 2s000 337500.00 oo4273

34
chennakishtu

Bikshapathi S/o
_ Pentniatl

I 495 Govt. 13.s 25000 337500.00 004274
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1(
unennaKlsntu
Janaiah S/o I 495 Govt. 0.135r0 13.5 i 000000 25000 337500.00 004275

36
Chcnnakishtu
ltlallesham S/o

Pcntaiah
1 495 Govt. 0.1350 13.5 1000000 25000 337500.00 004276

37 Elkanti Pochamma
W/o Sailu 1495 Govl". 2.230 103 I 000000 25000 2575000.o0 00422 I

38
Chakali Vittal S/o

Shivaiah r 495 Govt, 0.3675 36.75 I 000000 25000 918750,00 0042'77

Chakali
shambaiah S/o

Shivaiah
149 5 Govt. 0.3675 36.75 I 000000 25000 9 18750.00 00q278

40 Rasamalla Anjaiah
S/o Shivaiah r495 Govt 0.3675 36.75 I 000000 25000 9 18750.00 004279

4t Rasamalla Mallesh
S/o Sattaiah 14 95 Govt. 0.3675 36.75 I 000000 25000 9 I8750.00 004280

Kummari Pentaiah
S/o Balamallu I 495 Govt. 3.240 t44 i 000000 25000 3600000.00

43
Kummari Rajaiah
S/o BaJamallaiah 1495 Covt. 4.050 'l 

frS 2s000 4 125000.00 oo422:l

Gundcboina
Narsaiah

S/o Pentaiah
1495 Govt. 2,340 114 r000000 25000 2850000.o0 004224

45 Pasula Balawa
W/o Narsaiah I 495 Govt. 2.0s0 r o00000 2 I 25000.00 o04225

46
Munige

Nagabhushanam
S/o Sattaiah

I 495 Govt. 0.170 t7 1 000000 25000 425000.00

47 Kummari Anjaiah
S/o Sattaiah l 495 Govt 0,170 17 I 000000 25000 425000 00

48 Kummari Ramulu
S/o Sattaiah I 495 Clovt, 0,170 T7 425000,00

49 Kummari Srinivas
S/o Sattaiah 1495 Govt. 0.170 t7 1000000 25000 425000,00

50

Dudekula Aliyas
Mohmmad

Nashiroddin S/o
Khasim Saab

Govt. 1.240 i ()0000t| 25000 1600000.00 oo4226

5l Rasamalla Mallesh
S/o Sattaiah 1 495 Govt. 0. I 925 19.25 r000000 25000 48 1250.00 004285

Rasamalla
Shambaiah S/o

Shivaiah
1495 Govt. 0.1925 19.25 25000 48 1250.00 oo4286

oo428753 Rasamalla Anjaiah
S/o Shivaiah 1495 Govt. 0.1925 t9.25 1000000 25000 481250.00

54
Chakali Vittal S/o

Shivaiah I 495 Goyt 0.192s 19.25 I 000000 25000 481250.00 004288

55
Munige

Nagabhushanam
S/o Sattaish

1495 Govt. 0.140 t4 1000000 2 5000 oo4289

56 Kummari Anjaiah
S/o Sattaiah r 495 Govt. 0.1 40 l4 I 000000 25000

57 Kurnmari Ramulu
S/o Sattaiah I 495 Govt, 0.t40 14 l 000000 2.5000 350000 00

58 Kummari Srinivas
S/o Sattaiah I 495 Govt. 0,140 2s000 350000.00

Mamindla Balawa
W/o Bikshapathi 1495 Govt. 1.300 70 I 000000 25000 I 750000.00 oo4227

60 Kummari Pentaiah
S/o Narayana 1495 Govt. 1.020 42 I 000000 ( r 050000.00 oo4228

99



6l Mamindla Balawa
W/o Bikshapathi 1 495 Oovt, 1.360 76 I 000000 25000 1900000.00 oo422<)

laz Chakali Vittal S/o
Shivaiah r495 Govt. 0.095 95 237500.00 004293

I

iu,
Chatali

shambaiah S/o
Shivaiah

Govt. 0.095 9.5 r000000 25000 237500.00

(A
Mamindla

Chandramma W/o
Ramulu

1495 Govt. r 280 68 25000 I 700000.00 004295

65 Mamindla Swamy
S/o Ramulu Govt. r.280 1700000.00

66 Kummari Narsaiah
S/o Rajaiah Oovt. 1.030 43 1000000 l 075000.00 004230

67
Rasamalla Malleeh

S/o Sattaialr I 495 Gor t o.2175 21.75 I 000000 25000 s43750.00 oo4297

Chakali
shambaiah S/o

Shiva.iah
I 495 Govt. o.2t75 2t.75 543750.00 oo4298

69
Rasomalla Anjaiah

S/o Shivaiah 1495 Govt. o.2t75 2r.75 25000 543750.00 oo4299

70 Chakali Vittal S/o
Shivaiah l 495 Govt. 0.2 r75 21.75 s43750.00 004300

7t Begari Gandalah
S/o Shambaiah I 495 Govt. 1.050 45 25000 l 125000.00 00423 l

72
Dyagala Chinna

Narsaiah S/o
Chinna Balaiah

1495 Govt. t.270 67 1000000 1675000.00 004232

Mamindla
Yellamma W/o

Malleiah
Govt. 2.t20 'I 2300000.00 004233

74 Ragula Anjaiah
S/o Mallaiah

1.1{llr Govt 4,1l0 17t 1000000 427s000.o0

75 Pasula Balamma
W/o Chandraiah Govt. 2.120 2300000.00 00405 I

76 Pasula Narsamma
W/o Sattaiah I 495 Govt. 2.t20 92 1000000 2300000.00 004052

77 Pasu.la Galamma
W/o Muttaiah l 495 Govt 2.r20 92 1000000 25000 2300000,00 004053

78
Uppari

Bharyamma W/o
Mallaiah

l4 95 Govt. 1.0800 48 1000000 25000 1200000.00 004054

79 Uppari Narsimlu
S/o Sattaiah I 495 Govt. 1.0750 47.5 1000000 r 187s00.00 00405s

Uppari Oopal S/o
Sattaia h

I 495 Govt 1.0750 47.5 1000000 I50(ro I 187500.00 004056

BI Ragula Gopal S/o
Ramulrr 1495 Govt. 2.1to 91 I 25:000 2275000.OO 004235

82 Ragula La:<mi W/o
Gopal 1495 Govt 3.040 124 3 r 00000,00 oo4236

Marnindla Anjaiah
S/o Ramaiah 1495 t.280 68 r700000.00 oo4237

84
Mohmmad

Shabbeer Sr/o
Mohmmad ali

1495 25000 650000.00 004238

Dyagala Anitha
W/o Srinivas 1495 Covt. 0.100 10 1 000000 250000.00 oo4239

DYegals Pentamma
W/o Narsaiah Govt. 0.100 l0 1000000 25000 oo4240

87 Ganapuram
Narsalah S/o I 495 Govt. 0.390 2so00 975000.00 oo4241
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Yadaiah

Pasula Chandraiah
S/o L,achaieh 1495 Gor4. o.275 27.5 ) 000000 1l:;(r()(r 687500,00 004057

Pasula Narsaiah
S/o Lachaiah 149 5 Govt o 275 27.5

Total 95.2L 382 1 9,55,25,OO0,00

90
Nanapurarn

Sathyanarayana
S/o Yadaiah

1510 Govt. i.3 10 7l 1 000000 25000 177s000.00 004243

9l
Nanapuram

Narsaiah S/o
Yadaiah

r5i0 Govt. o.o50 5 1000000 25000 125000.00

I

92

I

Nanapuram
Sathyanarayana

S/o Yadaiah
l5l0 Govt. 0.050 5 I 25000.00

93
Tekulapalli

Srinivas Reddy S/o
Raaji Rcddy

l5l0 Covt. 0.060 (; I O00000 25000 r 50000.00 oo4244

94
Kishtanolla

Yadamma W/o
Shankaraiah

1510 Govt. 2.130 93 2s000 004245

95
Ayyagalla Yellaiah

S/o Kistaiah r5 10 Govt. 0.3 r0 31 I 000000 25000 775000.00 ( )(j-:: r,.

Ayyagalla
Balapochaiah S/o

Kistaiah
15 10 Govt 0.330 33 1000000 825000.00 004247

97
Ramanolla La.litha

S/o Durgaiah r5 r0 Govt. 0 360 36 1000000 900000.00

9ti
Ramanolla

Ramachandram
S/o Sailu

l5 ro Govt 0.370 37 25000 925000,00 oo4249

1'ekulapalli
Srinivas Reddy S/o

Raji Reddy
r 510 Govt. 3.1 00 3250000.00

r00 Ayyagqlla Ilamma
W/o Bikshapathi l5 10 Govt. 79 I 000000 25000 l 97s000.00 oo42sl i

10I
Kishtanolla

Yadamma W/o
Shankaraiah

15tO Covt. 0.020 a 1000000 25000 50000.00 oo4252

(2
Baganolla

Bikshapathi S/o
Mallaih

l5t0 Govt. 0.200 20 r000000 25000 500000.o0 00400 1

r03
Baganalla

Jagadaamba W/o
Muthaiah

15 t0 Covt. 0.170 t7 1000000 25000 425000.00 004002

104
Kistanolla

Susheela W/o
Sailu

l5l0 Govt. 0.170 )7 1000000 25000 ,1::;(ll)() 0(l

| 10s
Kistanolla Swamy
S/o Shankaraiah t5 t0 Govt. 0.390 39 1000000 25000 004004

106
M. I{arishankcr
S/o Maarlilcyala
Chirarrjeevulu

I5 t0 Govt. 0.2I0 2t 1 000000 525000.00 00406 I

107
M. Rmeshrvu S/o

Maanikyala
chiranjeevulu

r 510 GoW. o.210 2t l 000000 25000 52s000,00 oo4062
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I M. Durgaprasad
: S/o Maanikyala
j Chiranjeevulu

l5 r0 Covl.. 0.2t0 a1 I000000 25000 525000.00 004063

Maanilrya.la
Swaroopa W/o

Panduranga
paaddhuli

r5 r0 Govt. 1.3 10 7t 2 i;( )()( i

1r0
Kotturii Laxmi

Narsamma
S/o Gopaiah

15 l0 Govt. 2.080 88 I 000000 25000 2200000.00 004006

llt
Thumkunta Umma
Reddy S/o Venkat

Reddy
t5 I0 Govt. 0 090 9 1000000 25000 225000.00 004007

l12 Boini Padma W/o
Bikshapathi 1510 Govt. 2.160 l(. 25000 2400000.o0 o04008

113
Kotturii Laxmi
Narsamma S/o

Gopaiah
l5l0 Govt. l.060 ,tb I 000000 r 1 50000.00 004154

I t4
Tekulaplli

Narender Reddy
S/o Ram Reddy

1510 Covt. 4.090 169 1 000000 25000 4225000.OO oo40 r o

Pasula Gaalamma
W/o Pasula
Muthaiah

l5l0 Gorrt. 825000 00 0040 I I

r16
Ir{othe Chinna
Rajaiah S/o

Narsaiah
15 l0 Govt. 1.230 63 25000 I 575000.00 004012

1t7 Mothe Narsaiah
S/o Narsaiah l5l0 Govt. 1.0550 45.5 1000000 2s000 1 137500.00 004065

118 Mothe Sayamma
W/o Narsaiah l5l0 Govt. 1.0550 45,5 1000000 25000 I r37500.00

119
Uppari Narsimulu

S/o Nagaiah
15 10 Govt. 1.050 45 I 000000 25000 I125000.00 0040 I 3

Uppari Narayana
S/o Pochaiah l5 l0 Govt. 1.090 0040 I 4

t2l
Srirampuram

Nagabushanam
S/o Narsaiah

r5l0 Covt. 0.2r5 21.5 1 000000 25000 537500.00 004067

Uppari Aliyas
Sriramapuram

Pandu S/o
Narsaiah

15r0 Govt. 0.2 rs 21.5 1000000 25000 537500.00 004068

123

Uppari Aliyas
Srirarnapuram

Yellender
S/o Narsaiah

1510 Govt. 0.2 10 2t 1000000 25000 525000.00 004069

124 Uppa-ri Narsimulu
S/o Nagaiah i5l0 Govt. 0.1 l0 11 1000000 25000 275000.00 004015

i25 Uppari Narayana
S/o Pochaiah r5 t0 Covt. 0.090 9 1000000 25000 225000.00 0040 r 6

r26
Uppari

Bhagramma W/o
Mallaiah

l5 r0 Gort. 0,055 5,5 1000000 25000 137500.00 004070

r27 Uppari Narsimulu
S/o Sathaiah l5t0 G<.rvt. 0.055 55 1 000000 25000 137500,00 00407 1

128
Uppari

Bhagramma W/o
Mallaiah

l5 l0 Gor.t. r.250 65 oo4072

129 Uppari Narsimulu
S/o Sathaiah l5r0 Govt. 1.250 65 25000 1625000.00 004073

r30 Mothe Narsaiah
S/o Mallaiah 1510 Govt. o.350 JJ 1 000000 25000 875000.00 0040 I 7

l3l Mothe Rajaiah S/o
Mallaiah 1510 Govt. 0.300 30 I 000000 25000 750000.00 0040 I 8
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t32 Mothc Kistaiah
S/o Mallaiah l5l0 Govt. 0.300 30 1000000 .i.r()l )t 750000,00 004019

133
Mothe Balaiah S/o

Mallaiah 1510 Govt. 0.szo t) I 000000 25000 800000.00 004020

134
Ayyagalla llamma
W/o Bikshapathi t5 l0 0.170 t7 I 000000

Alryagalla Ilamma
W/o Bikshapathi l5l0 Govt. 0.310 3l o04156

136
Mothe Narsaialr

S/o Mallaiah l5 l0 Govt. o.260 26 25000

137 "*ni,,:fi.,# 
s/o i Isto Govt. 0. t90 l9 475000.00

r38 %1'1"":i,'ff' i ,sro Govt. 0. t90 l9 475000.00

139
Mothe Balaiah S/o

Mallaiah I5 l0 I9 r000000 475000.00 004026

t40

Thumkunta
Ramadevi

W/o Venkata
Narasimha Rcddy

15 t0 2. I 050 90.5

l4l
Thumkunta

Navaneetha W/o
Srinivas Reddy

r5 l0 Govt. 2.1050 90.5

I

Kummari Srinu
S/o Gopaiah Govt. o.2t2s 21.25 s3 1250.00

t43 Kummari Ramulu
S/o Sathaiah l5 r0 Govt. o.2125 2t.2s 25000 s3 1250.00 oo4077

Kummari
Anjaneyulu

S/o Sathaiah
1510 Govt. 0.2t25 21.25 .s3 1250.00 004078

145
Munige

Nagabhushanam
S/o Sathaiah

Govt. 0.2r2s 21.25 s3 r 250.00

146
Mamindla Ramulu

S/o Yellaiah l5r l0 Govt. I

147
Mamindla

Mallesharo S/o
Yellaiah

l5 10 Govt. 34.25 004161 i

148
Mamindla Balaiah

S/o Ycllaiah l5r0 Govt. 0.3425 34.25 25000 8562s0.00

149
Munige

Nagabhushanam
S/o Sathaiah

151 0 Govt. 0.0525 25000 l3 1250.00

150
Kummari

Anjancyulu S/o
Sathaiah

l5r0 Govt. 5.25 13 1250.00

l5t Kuruururi Rnurulu
S/o Sathaiah l5 l0 Govt. 0,0525 5.25 l3 1250.00 004 165

Kummari Srinivas
S/o Sathaiah l5l o Govt. 0.0s25 5.2 5 25000 I 3 r 2s0.00 004 r 66

153
Dyagala Ramulu

S/o Narsaiah l5t0 Govt. 60 I 000000

154
i\|.D. Mohamrnad
Umar S/o lsmile 15r0 Govt. 0.190 I9 004 I 67

155
Bhairunnissa W/o

Umar l5 l0 Govt, 0.190 l9 1 475000,00

r56 Apsar S/o lsmile 1510 Govt. 0.190 l9 475000.00

157
MD. Samim S/o

Apsar r5 l0 Govt o.190 r9 475000.00

MD. Mahaboob
S/o Abdhul Ali i, i (/ Govt. 0. t90 19 475000.00 oo4r7l

Dyagala Lacchaiah
S/o Narsaiah l5t0 Govt. l.250 65 t( 1625000.o0 oo4027

I

I
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160
Dyagala Sathaih

S/o Narsaiah l5 l0 Gorrt. 0.280 26 1000000 25000 700000.00 004028

161
Dyagala Lacchaiah

S/o Narsaiah 1510 Govt l. 150 25000 1375000.00

Dyagala Lalitha
lV/o Narsaiah t5lo Govt. 0.330 2s000 825000.00 004030

163
Dyagala Prameela

S/o Narsimha l5to Covt. 0.230 23 25000 575000,00

6q
Dyagela Chinna

NarsaJah S/o
Chinna Balaiah

r5 l0 Oovt. 0,24 0 I 000000 25000 600000.00 004033

Dyagala Venkatesh
S/o Karre
Narsaiah

15 r0 Govt 0.240 24 1000000 25000 600000.o0 004035

l6rj
Dyagala Venkatcsh

S/o Karre
Narsaiah

1510 Gor,t. 0,090 9 I 000000 225000.00 oo4t72

r67 Dyagala Raju S/o
Karre Narsaiah 15 r0 Govt. 0.090 9 1000000 25000 225000,00 004 173

168
Dyagala Kumar

S/o Karre
Narsaiah

l5l0 Govt. 0,090 (J I 000000 2s000 225000,00 o04174

169
Dyagal Pochaiah

S/o Mallaiah r5r0 Govt. 0.300 30 1000000 2s000 750000.00 o04036

Dyaga-la Narsaiah
S/o Bagaiah l5 I0 Govt. 2 050 85 1000000 2s000 2 125000.00

I7l D1'agala Pochaiah
S/o illallaiah 1510 Covt 0.r80 l8 I 000000 25000 4s0000.00

172
Dyagala Pochaiah

S/o Mallaiah l5 t0 Govt. 0.190 I9 1000000 2s000 475000.00 004039

173 Dyaga.la Prameela
S/o Narsimha l5l0 Govt. o 240 r000000 25000 600000.00 004040

t74
DYagPla Chinna

Narsaiah S/o
Chinna Balaiah

I5 10 Govt. o.270 zl 1000000 25000 675000.00 00404 l

175 Dyagala Krishna
S/o Narsaiah 15 10 Govt. 0.130 l3 1000000 25000 325000.00 oo4042

176
Dyagala Kumar

S/o Karre
Narsaiah

15 10 Govt, 0.030 3 r000000 25000 75000.00 004 I 75

177
Dyagala Venka

S/o Karre
Narsaiah

l5l o Govt 0.030 .1 1000000 25000 75000.00 oo4176

178 Dyagala Raju S/o
Karre Narsaialr l5l0 Govt. 0.030 a I 000000 25000 75000.00 oo4 t77

179 Kota Anthaiah S/o
Bhumaiah t5to Govt. 1.1950 59.5 I 000000 2s000 1487500.00 004 178

r.B0
Kota Srinivas S/o

Bhumaiah l5 10 Govt. l.r950 s9.5 1 000000 25000 1487500.00 oo4179

I8l
Thammali
Gouraiah

W/o Mallaiah
1510 Govt. 2.210 10I 1000000 25000 2525000.00 004043

l
M.D. Gousia

Begum W/o M.D,
Mohin

l5l0 Govt. 1.250 65 1000000 25000 1 625000.00 004044

183 MD. YusufBce
W/o Bashiroddin r 5l0 Covt, r.250 65 1000000 25000 162s000.00 004045

r84
M,D Habida
Begum W/o

Abumiya
1510 Govt, 1.250 65 I 000000 25000 1625000.00 004046

185
Thammali

tlalamani W/o
Sathaiah

1510 Govt. 4. I .50 175 000000 2s000 4375000.o0 oo4047

186
Ayyagalla Laxmi

Narayana S/o
Narsimulu

510 Covt o.270 27 000000 25000 675000.o0 004180
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187
Ayyagalla Yadagiri

S/o Narsaiah t5 l0 GoW. o.270 27 I 000000 25000 675000.00 004 I8 1

I88 Ayyagalla Sathaiah
S/o Narsaiah 1510 Govt,. o.270 27 r o00000 25000 675000.00 004 t82

t89 Alryagalla Shekar
S/o Nareaiah l5r0 o.270 27

Manadi Yadaia}
S/o Galaiah Govt t.245 64.5 l6 12500.00 o04 I 84

t9l
Manadi

RamaSwamy
S/o Galaiah

Govt, @.5

r92 Ramanolla
Shivayya S/o Sailu l5 l0 Govt. t.t45 1362500.00

Ramanolla Ramulu
S/o Sailu r5 t0 Govt. t. 145 54.5 004 I 87

Ayyagalla Pochaiah
S/o Balaiah 15 t0 Govt, 40

A5Tagalla Yadagiri
S/o Narsaiah l5l0 l.000 40 I 000000.00

Ayyagalla Pochaioh
S/o Yellaiah l5 t0 Govt. 2,030 83 r 000000 2075000.00 004 190

t97 Ayyagalla Kumar
S/o Yellaiah l5 l0 Govt. 2,030 83 1000000 2s000 2075000.00 00.1 t 9l

Ayl,agalla laxrni
Narayara S/o

Narsimulu
1.040 44 l 100000.00 004t01

t99 Marvadi Yadaiah
S/o Galaiah l5l0 1.015 41.5 I 000000 25000 | r037500.00

Manradi
RamaSwamy S/o

Galaiah
l5l0 Govt. I .015 41.5 I 037500.00

201 Alryagalla Kumar
S/o Yellaiatr l5 l0 Govt. 0.310 o04 I 94

202 Alyagalla Pochaiah
S/o Yellaiah 1510 o.310 3l

203
Ayyagalla I-a,rmi
Narayana S/o

Narsimulu
l5l0 0,150 15

Ayyagalla Yadagiri
S/o Narsaiah t5r0 Govt. 0.150 l5 r 000000 375000.00 oo4t97

Al4yagalla Sathaiah
S/o Narsaiah l5 l0 Govt. 0.150 15 1000000 37s000.00 004 198

206 Alryagdla Shekar
S/o Narsaiah l5l0 o.1 50 I5

207 Chccrla l.axmi W/o
Muthaiah l5l0

208
Alyagalla

Durgaiah S/o
Shambaiah

l5l0 0.390 39 975000.00

Ayyag,alla
Sathamma W/o

Dureaiah
l5ro Govt. 0.390 s) I 000000 25000 9'l5000.00

2r0
Nareddy Anji
Reddy S/o

Bikshaoathi
r5 10 Govt, 0,s30 l 000000 004 I 03

2tl
Nareddy ta,xmi
W/o Shamba

Reddv
t 5l0 Govt. 1.070 117s000.00

212
Shettamaina
Muthyalu S/o

Pochaiah
510 Govt. 1.040 44 1000000 I t 00000.00

213
Salcndri

Kyathamma W/o
Nareamma

o.040 4 100000.00
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214
Thimmapuram
Rajamrna lV/o

Yadaiah
1510 Govt. i.000 40 1 000000 25000 I 000000.00 004to7

215
Mende

Bhikshapathi S/o
Yellaiah

1510 Gor,L. 0.340 l 25000 8s0000.00 004 I 08

,,1 Monde Yadagiri
S/o Yellaiah 1510 Govt. 0.360 36 25000 900000.00 004109

2t7
Pagiclipalli La,rmi
W/o Pagidipalli

Pentaiah
1510 Govt. 1.0650 46.5 25000 I 162500.00 004082

218
l'agidipalti

Bikshapathi S/o
Saitu

l5 10 Covt. 1.0650 46.5 1000000 25000 1 162500.00 004083

Keshaboina Laxmi
W/o Balaiah t5 l0 Govt. 1.030 43 1075000.00 004r10

Cheerla Pochamma
W/o Narsaiah 15 10 Govt. 0.090 9 I 000000 2500t) 225000.00 004111

22t Cheerla Yellaiah
S/o llaiah t 5l0 Govt. 0.090 9 I 000000 22s000.00 004 I l2

Cheerla Balawa
W/o Balaiah 1510 Govt 0.1 10 t1 1000000 25000 275000.00 0041 l3

Cheerla llaiah S/o
Ilaiah 15 10 Govt. 1.030 43 1000000 25000 1075000.00 004 1 14

Cheerla Balawa
W/o Balaiah t 510 Govt. 0.010 I 25000.00 0041t5

Cheerla Yellaiah
S/o Ilaiah 5r0 Covt 0.030 1 r000000 25000 75000.00 o04ll6

226 Cheerla Pochamma
S/o Narsniah 1510 Govt. o.ol0 | I I1000000 2.5000 004117

I Cheerla Pochammazzt 
I w/o Narsaiah 15 10 OovL 0.050 25000 004118

Cheerla Yadamma
W/o Yellaiah 15 10 Govt. 0.180 18 1o00000 450000.00 004119

229 Cheerla Kishtawa
W/o Balaiah 15 l0 Govt l l30 53 I 000000 25000 1325000.o0 004 I 20

230
Salendri Padma

W/o Chinna
Balaiah

1510 Covt, 0,1s0 l5 I 000000 25000 375000.00 004 1 33

231
Shettamaina
Narsimlu S/o

Venkaiah
r5t0 Govt. 0,0600 6 1 000000 25000 150000.00 004085

Shettamaina
Balawa W/o

Yadaialr
I5l0 Govt. 0.057s 5.7s l 000000 25000 143750.00 004086

I

o11
Shettamaina
Mallaiah S/o

Venkaiah
l5 l0 ( i,;' t 0.0575 5.75 1000000 25000 143750.00

234
Shettamaina

Anjaneyulu S/o
Venkaiah

1510 Covt 0.0575 5,75 1000000 25( Ot) 143750 00 004088

235
Shettamaina

Jayamma W/o
Sattaiah

l5l0 Govt 0.0s75 5,75 I 000000 25000 I 43750.00 004089

236 Dosari Bal Sailu
S/o Rajaiah t510 Govt. 0.140 t4 I000000 2s000 350000,00 004 I 35

237 Dasari Bal Sailu
S/o Rajaiah 15 r0 Govt. 0.2s0 25 I 000000 25000 625000.00 004 I 36

238 Vanam Nagawa
W/o Kishtaiah 15 10 Govt. 0,300 lr) 1000000 25000 750000.00 004 r 37

,),lo Salendri Narsaiah
S/o llaiah t5r0 Govt. o.220 22 I 000000 25000 ss0000,00 004 l3B

240
Salendri

Pentaoma W/o
Mallaiah

r 510 Govt. o.200 20 1 000000 2s000 500000.00 004 I 39

i
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241 Salendri Padma
W/o Pedda Balaiah t5t0 Govt. L040 44 I 000000 25000 1 100000.00 004 I 58

242 Arakala Sattawa
W/o Sattaiah 15 I0 Govt. 0.1 3s0 13.5 1000000 25000 337500.00 001090

243 Arkala SaLLaiah
S/o Yallaiah l5 10 Govt. o. l 350 13.5 1000000 2s000 337s00,00 o0409 I

244
Arkala

Bhagramma W/o
Dasharatha

l5r0 Gow 0 280 28 1000000 25000 700000,00

245 Arkala Sattaiah
A/o Chittari 1510 Govt 1.230 63 r 000000 25000 I 575000.00 004 143

246 Arkala Sattavrra
W/o Sattaiah 1510 Govt. 0.040 .4 1 000000 2s000 100000,00 004 I 44

247
Arkala

Bharyamma W/o
DasharaLha

1510 Govt. 0.04 0 4 r 000000 25000 l 00000.00 004 1 4s

Salendri Anjaiah
S/o Agamallaiah i5l0 Govt. l.350 75 2.5000 r 875000.00 004 I 46

249
Salendri

Mallamma W/o
Asamnllaiah

l5 t0 Govt 2.210 101 I 000000 2525000.00 004253

250
Sanga.naboina

Laxmi W/o
Mallaiah

l5 l0 Govr. 0.390 39 i 000000 t5 975000.00 004 I 48

251
Sanganaboina

Pochamma W/o
Balaiah

1510 Govt. l.000 25000 r000000.00 004 149

252
Sanganaboina

La:<rni W/o
Mallaiah

l5l0 Govt. 0.120 t2 1000000 25000 300000.00 004 I 50

I

2s3
Mamindla

Srvaroopa W/o
Gopa]

1510 Govt I 050 45 1000000 25000 l 125000.00 004093

I Mamindla
254 | Bhagamma W/o

I Narsimlu
l5l0 Govt 1.050 1125000.00

Sanganaboina
Chittari S/o

Mallaiah
1.5 l0 2.100 90 2250000.00 004095

2s6
Sanganaboina

Sriram S/o
Msllaiah

l5l0 Govt. l. r30 53 1325000.00 004 l 52

257
Kukkala Mallesh

Goud S/o Rajaiah
Goud

1510 Govt. 1.070 47 1000000 25000 l I 75000.00 004 I 53

258
Thimmapuram
Rajamma W/o

Yadaiah
r 5l0 Gorrt, o.020 2 1 000000 25000 50000.00 qr

259
Thimmapuram
Mallamma W/o

Mallaiah
i5r0 Govt 0.020 1000000 25000 50000,00 0o4097

260
Thimmapuram
Rajamma W/o

Yadaiah
i 510 Govt. 0.060 6 I 000000 25000 150000.00 004r22

26r
Thimmapuram
Rajamma W/o

Yadaia.I.
l5t0 Govt. 0.1 70 17 I 000000 25000 425000.00 0t)4 123

262
Thimmapuram
Mallamma W/o

Mallaiah
1510 Govt. 0.300 30 1000000 25000 750000.00 004 I.57

263
Arkala

Bhagramma W/o
Dasharatha

I5 IO Gorrt. 0.360 36 1 000000 25000 004 r 25

264 Arkala Sattaiah
S/o Chiitari l5 l0 Govt. 0.040 4 I 000000 25000 I 00000.00 oo4127

265 Arkala Sattaiah
S/o Chittari 15 10 Govt. o.o70 7 000000 2sooo r 75000,00 oo4t26 

I

Arkala
Bhagramma W/o

Dasharatha
l5 l0 Govt. 0.060 6 1000000 2soo0 r 5oooo.oo I 004 I 28
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267 Arka]a Sattavva
W/o Sattaiah

15 r0 Govt, 0.050 25000 r25000.00 004 I 29

Vanam Nagawa
W/o Kishtaiah 15 lO Gor.t. 0.1r0 I I 25000 275000.00 o04 I 30

Nanapuram
Narsaiah S/o

Yadaiah
1510 Govt, l. r40 1000000 25000 1 3sO000.00 00413I

Total 1s2.08 6088 1s,22,00,000.o0

Grand Total 247.29 9909 24,77,25,OOO.OO

The proposal submitted by the Revenue Divisional Officer, Gajwel has been

examined ard approved the resumption of said Govt. Land of Ac. 242.29 gts
and to pay compensation at the rate of Rs. 10,00,000/- lTen lakhsl per acre.

'l'herefore, the total amount of Rs.

is released to pay the land

valuc compensation to the Assignees/legal heirs of assignees as compensation.

Therefore, (269) cheques for an amount of Rs. 24,77,25,OOO.O0 (Truenty

Four crores sev€Irty seven Lakhs Tvuenty flve thousand oaly) for payment of
land compensation of the land to an extent of Ac. 247.29 gts., to the

assignees/legal heirs of assignees and possessors to each individual shown

against their names in column No. (02) of the statement supra. The RDo, Gajwel

shall distribute the cheques to the concerned Pattedars/Land losers under
proPer identification, and obtain the acquaintance in triplicate and submit the

same along with Utilization Certificate.

sd/-
District Collector,
Siddipet District.

To,
'lhe Revenue Divisional Officer, Gajwel for necessary action.
The'l'ahsildar, Wargal for information.

/ / Attested //

.4:r I
E - Superintendent,

Collectorate, Siddipe t.

'oY=',-'t^J+t::: -
M E D c )i ;\-l ;H I?1,?F141o-: :
ueoirieiotsrntct'soo oo t
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GOVERNMENT OF TELI\NGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET

PRESENT: SR]. P,VENI(ATRAMA REDDY, I,A.S.,

Proc. No. Ell4lOSl2O2L Dated:-08. 1O.2021.

sub: TSIIC - Land Acquisition - siddipet District - Gajwel Division -

Wargal Mandal & Village - Sy.No, l49S & 1St0 rotal extent Ac. 5l.Og
gts - Land acquired for establishment of industrial park by TSIIC -
Consents received - proposals for payment of Rs/- S,12,OO,OOO/.
(Rupees f,'lve Crores twelve lakhs onlyl @ 10,00 lakhs per acre to
the assignees - Requested for sanction of compensation - sanctioned
- Orders - lssued.

Ref:- Revenue Divisional Officer, Gajwel, Lr.No.F/660 l2O2l,
Dated:- 08.10.2021.

-o0o-

ORDER:-
The Revenue Divisional Officer, Gajwel in his letter in reference cjted above

has informed that, the Tahsildar wargal has submitted the compensation

proposals for payment of land value amount @ Rs. 10.00 lakhs per acre for arr

extent of Ac. 51.08 Gts in sy.No. 1495 & 1510 of wargal village of wargal
Mandal for establishment of Industrial park by TSIIC.

Further reporLed that, after having elaborate discussions held with the
farmers, the following assignecs/possessors have agree d to receive the
compensation @ Rs, 10,00,000/- (Ten lakhs) per acre for t].e lands and consents
have been received from the following assignees/ possessors, The details of
assignees and possessors and their pa5rment are as follows:

st.
No.

Name of the land
Iooser Sy.No

Clasifi
catiorr

Extent
(in

Acer!

Gunt
aa

Rate per
Acr (ln

Rs.)

Itate
Pcr

Gunta
(ln Rs.)

Total Land
Value

ICICI
Bank,

Siddipet,
Cheque
No.& Dt:
.10.2021

I 2 3 4 5 6 7 8 9 IO

I
Tltigulla Galaiah
S/o Bhumaiah I 495 Gr:vt. 0.0200 a 1 000000 .) l,o()() 50000

2
Pasula Narsaiah
S/o Lachaiah Govt. 3.1900 t39 25000 003982

Pasnla
Chaadraiah S/o

Lachaiah
Govt, 3.1900 r39 2s000 347s000 003983

4
Kumorari

Siddamma W/o
Narsimlu

149.5 Govt. 2, r 500 95 I 0O0000 25000 23?5000 003984

5
Vattela llaiah S/o

Rsiaiah 1 495 Govt. 0.3200 32 1 000000 2s000 800000 00398s
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6
Penjarla Sathish

S/o MalJaiah 149.s Govt. 0 3800 38 1000000 25000 950000 003986

7
Penjarla

Srishailam S/o
Mallaiah

1495 CovI I 000000 25000 950000 003987

Baganolla
Bikshapathi S/o

Nagaiah
1495 Govt. l.3500 75 l 000000 25000 1 875000 003988

9
Vattela Rajaiah
S/o Narsaiah

1495 Govt. l. l 000 50 1000000 25000 r250000 (

t0
Mamindal

Ramulu S/o
Balaiah

1 495 Govt o.2400 24 1 000000 2500o 600000 003990

11

Mamindla
Balaiah S/o

Yellaiah
1495 Govt. 0.3950 39.5

0
1000000 25000 987500 00399 I

t2
Mamindla

Ramulu S/o
Yellar'ah

I 495 Govt. 0.3925 39.2
5

r000000 25000 98 I 250

IJ
Mamindla

Mallesh S/o
Yellaiah

1495 Govt. 0.3925 39.2
5

I 000000 25000 98 l 250 003993

14
Boini

Sathyanarayana
S/o Sattaiah

1495 Govt, 2.3000 110 1000000 25000 2750000 003994

15
Poilaboina

I(shtanna W/o
Pochaiah

1495 Govt. o.2200 22 1000000 25000 550000 003995

l6
Poilaboina

I(shtanna W/o
Pochaiah

1495 Govt. 1.2000 60 1000000 2s000 I 50C000

TotaI 23.220 942 23550000

t7
Poilaboina

Kishtamma W/o
Pochaiah

15 l0 Govt. 0.340 34 r 000000 25000 850000 00397 I

t8
Poilaboina

Kishtamma W/o
Pochaiah

1510 Govt. 0.1 70 t7 1000000 25000 425000 003972

l9
Poilaboina

Kishtamma W/o
Pochaiah

I510 Govt. 0.260 26 l 000000 25000 650000 003973

20
Mohmmad

Fa.nook Ali S/o
Yakoob Ali

1510 Govt. 1.350 75 l 000000 2s000 187s000 oo3974

21
Mohmmad

lbrahim S/o
Yakoob Ali

15r O Govt. 1.350 t5 I 0O0000 25000 1875000 003975

22 Mohammad Ati
S/o Yakoob Ali 1510 Govt. r.350 aa I 000000 25000 1875000 003976

23 Dyagala Narsimlu
S/o Shivaiah l5r0 Govt, 0.0850 8.50 I 000000 25000 212500 oo3977

24 Dyaga.la Mallesh
S/o Shivaiah 1510 Covt 0.0825 25000 206230

t
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25 Dyagala Srinivas
S/o Shivaiah l5l0 Govt. 0 0825 1000000 25000 o03979

26 DYagala Narslmlu
S/o Shivaiah 15 l0 Govt. 0.080 8 25000

27 Dyagala Mallesh
S/o Shivaiah Govt. 0.080 002t9r

28 Dyagala Srinivas
S/o Shivaiah 15r0 Govt. 0 080 8 2s000 oo2t92

Thouti Shobha
W/o Narayana 1510 Govt. l.190 59 25000 002 r 93

30
Thammali

Ramchandram
S/o Sattaiah

l5 l0 Govt. t,240 25000 1600000 002 I 94

3l Badawath Vijaya
W/o Jethiram l5l0 1.200 60 25000 002 195

32
Badau,ath

Hamsamma W/o
Pool Slngh

15 r0 Govt. 20 25000

33
Yatakari

Pochaiah S/o
Sattaiah

l5l0 Govt. l. t00 5o 25000 1250000 oo2r97

34
Panga Durgawa
W/o Narsimlu r5 l0 Govt. 0.230 23 575000 002 I 98

Jejepally Yadagiri
S/o Mallaiah 1510 Govt. 0.170 t7 1000000 2S000 425000 002 199

Jejepally
Chandar S/o

Mallaiah
l5 r0 Govt. 0.1 70 t7 1000000 25000 425000 002200

37
ASryagalla

Narsamma W/o
Gopal

15r0 Govt. 0.3975 39.7
5

1000000 25000 9937s0

Alryagalla
Narsaiah S/o

Mallaiah
1510 Govt. 0.3975 39.7

5
25000

39
Alyagalla Shekar

S/o Narsaiah 151O Govl. 0.397s 39.7
5

l+o Ayyagalla Mahesh
S/o Balaiah l5l o Govt. 0.3975 39.7

5 25000 oo2204

4l Jejepally Yadagiri
S/o Mallaiah l5l0 Govt. 0.0 I0 I 25000

42
Jejepally

Chandar S/o
Mallqiah

l5 l0 Govt. 0.010 I oo2206

43
Kukkala Anja

Goud S/o Naara
Goud

l5l0 Govt. 0.310 3l

44 Cheerla Ilaiah
S/o Yadagiri l5l0 Govt. 0.170 17 1000000 25000

45 Cheerla N{allesh
S/o Yadagiri t5 t0 Govt. 0.140 14

I
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The proposal submitted by the Revenue Divisional Oflicer, Gajwel has been

examined and approved the resumption of said Govt. Land of Ac. 51.o8 gts and

to pay compensa[ion at the rate of Rs. 10,00,000/- lTen takhsl per acre.

Therefore, the total amount of Rs,

lakhs onlvl is released to pay the land value compensation to the

Assignees/Legal heirs of assignees as compensation.

Therefore, (52) cheques for an amount of Rs, 5,12,OO,OOO/- (Rupees Flve
crores twelve lakhs only) for payment of land compensation of the land to an

extent of Ac. 51.O8 gts., to the assignees/legal heirs of assignees and possessors

to each individual shown against their names in column No. (02) of the

statement supra. The RDO, Gajwel shall distribute the cheques to the concerned
Pattedars/Land losers under proper identification, and obtain the acquaintance
in triplicate and submit the same along with Utilization certificate.

sd/-
District Collector,
Siddipet Disu'ict.

To,
The Revenue Divisional Officer, Gaj',vel for necessary action.
The Tahsildar, Wargal for information.

// Attesred / /
_. __+ 

.a 
,

Ii - Superintendent,

Col Iectora te, Sid<1ipet.

/ow--
ZOI|AL MANAGER

T.S.r.t.c LTD.
MEDCHAL.SI:,'IIPET ZONE

lP JEt', t'tETLA
TUEDCHAL OrS 1 Ar0?.900 osg

46
Arkala

Sathyanarqyana
S/o Narsimlu

r 5l0 Govt. 0.070 7 I 000000 25000 I 75000 0O'221O

47 Arkala Mallesh
S/o Narsirnlu l5t0 Govt. 0.060 6 t 000000 ,15 0 00 1 50000 003899

Arkala Laxmi
Narsaiah S/o

Narsimlu
15 10 Govt. 0.160 lfi 1 000000 25000 400000 003900

Total 22.330 913 22A25000

4g Ba-noLh Gundiya
Nayalt S/o Uma Covt t.2800 (r 1000000 25000 l 700000

50
Pasham Srinivas

Rcddy S/o
Yadava Reddy

845 Govt, o,2000 20 I000000 25000 s00000 003999

51
Badawath

Suguna W/o
Saamva

845 Govt. 004000

52
Bonagiri Chinrra

Narsimlu S/o
Bhumaiah

845 Govt. 66 25000 I 650000 003760

Total 4,330 193 4825000

Grand Total s1.08 2044 5,12,0O,OO0/-
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GOVERNMENT OF TEL/TNGANA
PROCEEDINGS OF THE DTSTRICT COLLECTOR, SIDDTPET

PRESENT: SRL P,VENKATRAMA REDDY, r.e.S.,

u.+t^

Dated:- 09.lO.2O2l.
Proc. No. Ell4tOS/2O2t

sub: TSIIC - Land Acquisition - siddipet District - Gajwer Division _

wargal Mandar & Vilage - sy,No. g4s,r2og,r266,149s & lslo totar
extent Ac'56.3450 gts - Land acquircd for establishmcnt of industrialpark by TSIIC - consents received - proposars for pa;rment of Rs/-5,68'62,500/- (Rupees Five croree sixty Etght Lakhs sixty lboThousand Frve Hundred onry) @ lo.oo tarhs per acre to the
assignees - Requested for sanction of compensation - sanctioned _
Orders _ Issued.

Ref;- Revenue Divisional Officer, Gajwel, Lr.No.F/660 l2O2l, Dated:_
09.1o.2021.

-oOo-
ORDER:.

The Revenue Divisional ofl'icer, Gajwel in his letter in reference cited abovehas informed that, the Tahsildar wargal has submitted the compensationproposals for payment of land varue amount@ Rs. 10.00(Ten lakh) rakhs per acrefor an extent of Ac' 56.3450 Gts in sy.No. g45,120g, 1266,1495 & 1510 0fwargal village of wargal Mandar for establishment of Industrial park by Tsilc.
Further reported that, after having eraborate discussions held with thefiarmers, the folrowing assignees/possessors have agreed to receive thecompensation @ Rs. IO,OO,0OO/- (Ten lakhs) per acre for the lands and consentshave been received from the folrowing assignees/ possessors. The details ofassignees and possessors and their payment are as follows:

sl.
No

Namc of the laud
looser sy.No

Class
lflcat
lon

hteat
lln

Accrf
Guntas

Rate
per Acr
(In Rs.f

Rate
Per

Guata
(ra

Rs.l

Total
Land
VaIuc

ICICI
Eank

Stddlp
ett

Chegu
eNo,&

Dt:
21.10.
202L,

10
I 2 J 4 6 7 8 9

l
Md. Abdul Nabhi
S/o Hyder Sab l 495 Govt. o34 1000000 2s000 E50000 001 99 I

a
Mohrnmad Khadeer

S/o Ibrahim 0. l6 t6 400000 o0 1992

3
Thigulla

Chandramma W/o
IGshtaiah

I 495 Govt. | 0.lS7S r 5.75 t 000oo0 25000 393750 00 r993

tl Thigulla Ramajah
S/o Mallaiah 1495 | Govt. 0.1575 1s.75 .t ooo000 25000 00 I 994

5
Thigulla Yadaiah

S/o Maltaiah I49s Gcrvt. 0.155 l5 5 25000 00 l 995

6
Thigulla Ramulu

S,/o Vecraiah I 495 Govt 2.t275 92.V5 1000000 25000 23 r 8750 001996

7
Thigulla Kalamma

W/o Narsaiah r495

I49s

Govt. 2.t275 92.75 1000000 2s000 23 I 87s0 oot997

8 Thigulla Swamy
S/o Veeraiah GovI 2.t25 92.s 1000000 25000 23 1 2500 001998

9
Dyagala Narsimlu

S/o Silvaiah I 495 Govt. 26.5 25000 00 r 999

l0 Dyagala Mallesh
S/o Shivaiah 1495 Govt. 26.5 25000 662500
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ll
Ragula L,axmi
Narayana S/o

Nnrsniah
1495 Govt. 0.27 c'? I 000000 25000 675000

00200 I

t2 Chakali Shambaiah
S/o Shivaiah 1495 Govt. I 40 1000000 25000 r 000000

oo2002

l3 Chakatl Vittal S/o
Shivaiah 1495 Govt. 1 40 1000000 25000 i 000000 002003

Total 13.15 535 2so00 1337s000

l4
Shettamaina
Muthyalu S/o

Pochaiah
15 10 Govt. 0.o8 8 1000000 ll lr ),

l5
SheLtamaina
Narsimlu S/o

Pochaiah
l5 10 Govt. 0.08 1000000 25000 200000

002005

16
Shettamaina

Sathyanarayana
S/o Pochaiah

1510 Govt. 008 8 I 000000 25000 200000
002006

17
ShctLamaina

IGnakaiah S/o
Pochaiah

1510 GoW. 008 8 1000000 25000 200000
oo2007

Marwadi Narsimlu
S/o Yadaiah 1s l0 Gost. 1.05 45 1 r25000

l9
Shettimaina

Narsimlu S/o
Pochaiah

r.5 l0 003 1000000 25000 75000 002009

20
Boppidi Jaipal

Reddy S/o
Pa nireddv

r5l0 (iovt 0. 16 16 25000 4 00000 00201o

Mothe Narsimlu
S/o Balaiah 1510 Govt. 0.il 11 I 000000 25000 275000 00201 1

Mothe Mallesh S/o
Balaiah r 510 Govt. 0. Il t1 1000000 25000 275000 oo20t2

23 Mothe Narsimlu
S/o Bataiah l5 r0 Oovt. 0.185 18.5 ro00000 0020 I 3

24 Mothe Mallesh S/o
Balaiah l5l0 Govt, 0.185 185 1000000 25000 462500 002014

25
Dyagala

Bikshapathi S/o
Rhapaiah

l5 l0 Govt, 0.3 30 i000000 25000 750000
0020 I 5

26
Salendri

Kishtamma W/o
Narsaiah

l5l0 Govt. o.2t 2l 1000000 25000 525000 0020 l6

27 Dyagala La:cni W/o
Sudarshan 15r0 Govt. o.2 20 1000000 25000 s00000 oo20t7

28 Dyagala Kalyani
W/o Srinivas 1510 Govt 02 20 1000000 25000 500000 0020 r 8

29
Shabbir

Mohammad S/o
Mohammad A]i

151 0 Govt. o.37 37 l 000000 25000 925000 0020 I 9

30 Mohammad Sajid
S/o Mohammad Ali 1510 Govt. 0.37 3t l 000000 25000 925000 002020

3t Dyagala Anitha
W/o Srinivas 15 10 Govt. o.32 32 I 000000 2s000 800000 oo202l

Dyagala Sattamma
W/o La.xmaiah 1510 Govt. 0.3s 35 1 000000 25000 875000

o02022

33
Dyagala Sathamma

W/o Laxmaiah r 510 Govt 0. 13 l3 1 000000 25000 325000
o02023

34
Pathi Shivakala

W/o Mallikharjun 1510 Govt 1.04 1 000000 25000 r r 00000 0o2024

a< Keesari Venkatesh
S/o Yadaiah 1510 Govt. I 40 1 000000 25000 l 000000 oo2025

36
Tckulapally

Sathamma W/o
Veera Ratldv

l5 lo Govt. t.23 63 1 000000 25000 1 575000

37 Dyagala Pentamma
W/o Nat'saiah 1510 Govt. o.29 29 r o00000 25000 725000 002027
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Chcerla Kondaiah
S/o Yadaiah I5 IO Govt. o.2l 2t I000000 25000 525000 00202a

Dyagala
Sat}yanarayana

S/o Pochaiah
1510 Govt. 0. l3 l3 1000000 325000 002029

40 Dyagala Ravinder
S/o Pochaiatr l5 l0 Govt. o,13 l3 25000 325000 002030

41 Dyagala Ravinder
S,/o Pochaiah Gor,[. 008 1000000 2s000 200000 00203 I

d.)
Dyagala

Sathyanarayana
S/o Pochaiah

I 510 Govt. 0.08 I 000000 2s000 002032

Dasari Somaiah
S/o Sataiah l5l0 Govt. 0.285 7 I 2500 002033

44 Dasari Srishailam
S/o Salaiah l5t0 Govt. o.2825 25000 706250

5
Dasari Kanakaiah

S/o Salaiah l5l0 | Govt. o.2825 28.25 25000

46 3i;?fl1yi,xT::::l I,s,o Govt. 22 I 1000000

Total L8.26 746 25000 18650000
47 Irri Malla Reddy

S/o Kista Reddy Govt. | 1.29 1000000 2s000 I 725000

48
ramun

Bhagramma W/o
Ramanuia Chari

Govt. 0.305 30.5 1000000 25000 762500

Painuri Larmana
Chary S/o

Purushothama
Chary

845 Clovt. 0.30s 30.5 t000000 25000 762500

€rnun Acnyutha
Chary S/o

Purushothama
Charv

845 Govt. 0.305 30.s 762500

Painuri Anantha
Chary S/o

Purushotham
Charv

845 Govt. 0.30s 30.5 762500 002040

52
Lambadi Pandya

S/o Harnu 845 Govt. 2.O2 82 1000000 oo2042

53 Shaik Yousuf Ali
S/o Nadim Sab 845 Govt. o.225 22.5 25000 562500 002043

54
Shaikh Ahmed Ali
S/o Nadim Sab 845 Govt. 0.225 22.5 562500 oo2044

Tota-l 7,38 318 25()00 7950000

55
Nunavath

Thulasiram S/o
Shathru

Govt. 0.3 30 750000 002045

56 Lavuri Lalitha W/o
Devula 1209 Govt. 03 30 r 000000 ,): 750000 oo2046

57 Bukhya Peeru S/o
Basha ) Govt. o32

Lavuri Venkat S/o
f}nlais}1 t209 Govt. 0. I5 I5 1000000 25000 375000 002048

.o | lahori Venkat S/o"' I Balaiah r209 Govt. 0.23 23 575000 002049

uo I *""il[?iH./.
1209 Govt. o.2 s00000 0020s0

f:l Lahori Vittal S/o
Balaiah 1209 Govt. 0.19 r9 25000 475000 0020s I

62 Lahorl Santhosh
S/o Balaiah Govt 0.22 22 I 000000 25000 550000

63 I-avuri Raju S/o
Balaiah 1209 Govt. 0. l9 l9 1000000 25000 475000 0o2053

64 Darawath Salabai
V//o Sathaiah 1209 Govt, 0,34 34 l 000000 25000 850000 002054
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65
Mohmmad Hasan

S/o Husman 1209 Govt. 0.235 23.5 I 000000 25000 s87500 0020ss

(t6 Mohmmad Azmath
S/o Usman 1209 Govt. 0.235 23.5 1000000 25000 587500

0020Sr6

67 Mohmmad Ahmad
S/o Usman t209 Govt. o.2325 23.25 1 000000 2s000 58 I 250 002057

Mohmmad Shaheed
S/o Usman r209 Govt o,2325 23.25 58 1250

002058

(-,( Mohmmad Navaz
S/o Usman t209 Govt. 0,235 23.5 1000000 25000 587s00

002059

70 Lavuri Doli W/o
Bikshapathi 1209 Covt. L35 75 r 000000 25000 1875000 002060

7l Lavuri Srinu S/o
Narsimlu Govt. 0l l0 I 000000 25000 250000 00206 I

72
I-avuri Anitha W/o

Bhaw,a Govt. 01 10 1000000 250000

73 Shaik Yousuf Ali
S/o Nadim Sab 1209 Govt. o.275 27.5 687500

74 Shaikh Ahmed Ali
S/o Nadim Sab

1209 Govt 0.275 27.5 1000000 25000 687500
002064

Total t2.37 511 2sooo 12775000

75
Ganga.laboina
Papaiah S/o

lla.llaiah
1266 Covt, t.22 1000000 25000 002065

76
Gangalaboina
Narsimlu S/o

Mallaiajt
1266 Govt. t.22 002066

Gangalaboina
Muthyalu S/o

Paoaiah
Govt. 1.0050 40.5 1000000 25000 1012500 002067

Total 4 04so 164.5 2sooo 41 12500
Grand Total 56.3450 2274.5 2S000 56862500

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
cxamined and approved the resumption of said GovL. Land or Ac. s6.345o gts
and to pay compensation at the rate of Rs. 10,00,0O0/- lTen lakhsl per acre.
Therefore' the total amount of Rs' 

is released to pay the
land value compensation to the Assignees/Legal heirs of assignees as
compensation.

Therefore, (77) cheques for an arnount of Rs/- 5,68,62,5()O/- (Rupees Flve
crores sir<ty Etght Lakhs sixty Two Thoueand F lve Huadred onty) for
payment of land compensalion of the land to an extent of Ac. s5.345o gts., to the
assignees/legal heirs of assignees and possessors to each individual shown
against tlreir names in column No. (02) of the sLa[ement supra, The RDo, Gajwel
shall distribute the cheques to the concerned Pattedars/Land losers under
ProPer identification, and obtain the acquaihtance in triplicate and submit the
same along with Utilization CerLihcate,

District Collector,

To, 
SiddiPet District'

The Revenue Divisional Officer, Gajwel for necessary action.
The Tahsildar, Wargal for information.

/ / Attested //
*+l

E - Superintendent,
Collectorate, Siddipet.

t*
ZONAL MANAGER

T.S.t.t.c LTD.
MEOCHAL€'Ti&IOET ZONE

I P JEEDIMETLA
MEDCHAL p'STBt0r-5oo 055
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GOVERNMENT OF TELAI{GANA

PROCEEDINGS OF tns ptsrRrcr ooLLECTOR' SIDDIPET

PRESENT: SRI. P'VENKATRAMA REDDY, I.A.S.,

Proc.No. Etl4lOSl202l Date:18.10.2021.

sub:- Land Acquisition - siddipet Diskict - wargal Mandal - wargal village -

Sy. No' ssii,-tig,7266,7ig5 & 1510 - Procuiement of Government land lor

allotment i" ,f,.'TSui for establishment of lndustrial park - Payment

proposals fo, u,, 
"'no'nt 

of Rs' 2'33'87 5oo],'( Rupees Tw-o Crores Thirty Tfuee

I-akhs Eighry Se'u"'tttott'und and Five Hundred OnIy) @ 10'00 Iakhs Per acre to

Possessors receeived nt of Ac' 291550 gts -

Satrctioned - Orders -

Read:- of Zonal Manager Lr'No' ZO/MDCL -

SDPT/ tand/ Wargal/2020' D rted;

2. Instructions of thc District Collector' Siddipet' Dt' '07 '202'l '

3. Re'enue Divisiorral officer, Gairvel l,r. No' F/660/2027'Dl'24'07'202'l'

4. Revenue Divisional officer, Gajrvel Lr. No' F/660/2027'Dt"o7'2021'

5.RevenueDivisionalofficer,GajwelLr.No.F/66012021,Dt.15'09'2021.
6'RevenueDivisionalofficer,GajwelLr.No.Fl660/2021,Dt.08.10'2021.
T.RevenueDivisionalOfficer,GajwelLr.No.Fl660/2021,Dt.09'10.2021.
8.RevenueDivisionalofficer,Gair"'elLr.No.Fl660l2f/27,Dt'13'10'2021'
g.RevenueDivisionalOfficer,GaiwelLr.No'F166012027'Dt'l8'10.2021.

-o0o-

ORDER:-

vide reference lsr cited, the Zonal Manager, TSIIC I.imitted, Medchal-siddipet

ZonehassubmittedrequesitionunclerNewL.A'Ru]esframedundcrG.o.Ms.No.l20
Rer,enue 0A&LA) Departmerrt, Dated: 30.06.2021 for acquisition of Government

AssignedlandtoanextentotAc.g12.05gtsinSy'No.845,"1209,7266,1495&1510of
wargal Village & Mandal, r,r,hich is feasible for establishment of Industrial Park and

requestecl to process the acquisition of said land under the provision of Telangana state

rana ncquiritior, 1co*ent Anard, Voluntary Acquisition and Lump-sum Payment

rorvards Rehabilitation and Resettlement) Rules - 2017 (Amendecl Act' No' 21l2017)'

Accordingly, vide reference 9h cited, the Revenue Divisional officer, Gajwel has

submitted the payment proposals that, in view o[ estalishment of lndutrial Park under

TSllC, after having elaborate r.iiscussions held with the assignees/possessors by the

District Collector Siddipet, the follorving assignees/possessors have agreed to receive the

compensation@Rs,10o0,000/-peracreforthelandsanciconsentshavebeenreceivcd
fronr the follorving assignees/ Possessols to an extel.lt of Ac' 23.1550 gts irr Sy. No. 845,

1209,1266,1495 & 1510;puateJat wargal village & Mandal. The eletails of assignees and

POSSessors

Exlent
(in

Acer)

Gunt
as

Rate per
Acr

(l n lts.)

ICICI Bank,
SiddlPt,

Cheque.No.&
D[ .10.202r

003636

003637

tt
l'r I z

L I Kauralla Kumar

Narne of the land looser

003638 
I

003Cr39 ICfri"ao^ AniancYulu

1 i -;;;

a Ilaiah I 84s

t

:'l

&5 | Govt.

o.to I 10 ltoooooo
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6
Chindaur Chandramura

W/o Mallaiah
Govt. 110 50 25000 003642

7
Chindnnr Kishtaiah

S/o Narsaiah
ii i Govt 25000 003643

Chindam YeUaiah
S/o Narsaiah

Govt. 003644

9

Chindam Muthamma
W/o Pichakuntla

Narsaiah
n.l f Govt. 0.20 20

'I {)
Chindam Narsaiah

S/o lamrnoiah
Govt 0.19 I9

Total 5.1150 277.50 25000 5287500

l1
Bhukya Basha
l{/o Mtrnva

Govt. 0.32 32 oo3647

12 l -.{ .r Govt. 1.03

t3
Clrekkala Jhorrny

S/o Nlrsaialr Covt 0.08 S

II Govt.

l5 Chekkala Pochaiah
S/o Lasmaiah

7209 Covt 85 003652

'16 Chekkala Krishna
S/o Pochaiah

85

-17 Chekkala Mallesh
S/o Narsaiah

Govt. 0.22 003654

s
C}ekkala Yadaiah

S/o Kishtaia.lr
Govt. {) t:i 15,5

l9 Gurrala Shambulngam
S/o Yadaiah Covt. 0.155

20
Veluri Kishta Reddy

S/o Bal Reddv
1 209 Covt, 0.07 7

21
Konthanr Yadagiri

S/o Ramaiah Govt. 0.215 al c 003662

1a KontJram Ronrasr+anry
S/o Ramaiah

Govt 21.5

23
Kontham Pedda Narsaiah

S/o Peddulu Covt 0.115 11.5

Kontharn Chinrra
Narsaiah S/o Pedclulu

7209 Govt. 0.115 '1 1.5

25
Kanaboina Laxmi
W/o Narsimlu Covt. () t-:

Ir4otlre Srvanry
S/o Narsaiah Govt

27
Mothe Vittal

S/o Dharmaiah
1209 Covt, 008 8 1000000 25000 003668

Mothe Padmalatha
W/o Arrianevulu

1209 Govt. 003 8 25000

79
Gulka Shivnraju

S/o Shivainh
-1209 Govt. 0.25

7.23

25

303

25000

25000

003670

Total

30
Yerranna Sathyalaxmi

W/o Raiaiah
1266 GovL. u 00367 1

31
Abdul Ivlomin Bee

W/o Maieecl
"t266 Govt 0.36

Ganganaboina
Anjaneyulu S/ o Narsaiah

GovL 0"t7 77

'l'otal 1.27 25000
.l 

5 25('(rir

JJ
Myadari Padma
lV/o Ramulu

ri', Govt. r 012500 003674

\.lyadari Baloinh
S/o Narsaiah Govt. O()3(r75

Total 2.01

Kasula Saibaba Goud
S/o Narsirnha Goud

1510 Govt. 29.5 003676

Thumkurrta Narsa Recldy
S/o Uma Reddy 1 510 Govt. 0 165 76.5 25000 003677

Thumkunta Krishna
Reddy S/o Unrma Reddy

151 0 Govt. 015 t6 1 000000 250 00 t 003678

Chekkala Karnakar
S/o Chinna lanapiri
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25000 443750 003679
Dyagala Shambaiah

S/o Gandaiah
1510 Govt. 0.7775 17.75

1 000000 25000 003680- D6;"t. P*h""l'
S/o Gandaiah

1510 Covt o1n5 17.75

t/.) 1 000000 25000 437500 00368 IDyagala Mahesh

S/o Gandarah
1510 Covt. 0.'t75

9't 1 000000 25000 227-:,000 00368s
47

42

15 l0 Govt. 2't1

151 0 Govt, 104 'I 25000 1 1 00000 003686

I -ril0( 
t

0l l,l()u7
I

Dyagala Krishna 1510 Govt. 029

-rarrl 6.39 279 25000 6975000

Grand Total 23.155 93s.5 25000 23387500

TlreproposalsubmittedbytheRevenueDivisionalofficer,Gajwelhasbeen

examined aud approved the resumption of said Govt' Lancl of Ac' 23-1550 gts and to Pay

comPensationattherateofRs.l0,00,000/.(RupeesTenlaklrs)peracre.Therefore,thetotal

amountofRs.23g,87,5oo/.(RupeesTvr,oCroresThirtyThreetakhsEightySeven

TlrousandandFiveHunclredonly)isreleasedtoPaythe]an<lvaluecomPensationtothe

Assignees/ Possessors as ex-graria'

Therefore,(43)chequesforatramountofRs'2'33'87'5W'(RupeesTwoCroresTl'rirty

Three Lakhs Eighty Seven Thousand and Five Hundred Only) for Payment of land

comPensationofthelandtoanextentofAc.23.1550gts.,totheAssigneesandPossessors

to each inclividual shown against their names in column No, (02) or the statement supra'

The RDO, Gajwet shall distribute the cheques to the concerned Pattedars/Land losers

under proper identification and obtain the acquaintance ilr triplicate and submit the same

along with Utilization Certificate'
fil-

District Collector,
SiddiPet.

'I'o,

The Revenue Divisional Officer, Gajt'el'
The Tahsildar, Wargal Mandal for information'

ll Attested/l

-41
E - SuPerintdndent

Collectorate, SiddiPet

ty
.o(n

zoNAL Ual-ecpn
T.S.l.l.c. LTD.

MEDCHAL.S:I DIPET ZONE
I P JEEDIMETLA

MEDCHAL DISTRICT.TOO 055

L_
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET

PRESENT; SRI. P.VENKATRAMA REDDY, I.A.S.,

Proc.No. EL/41OSl2O2l Date:25.1O.2021.

Sub:- Land Acguisition - Siddipet Distict - Wargal Mandal - Wargal Village -

Sy. No. U5, 1209,7266,7495 & 1510 - Procurement of Government land for
allotment to the TSIIC for esbablisluaent of Industrial park - Payment

proposals for an amount of Rs. 4,48,75,000/- ( Rupces Four crores forfy eight
lakhs seventy five thousand only) @ 10.00 laklu per acre to the

assignees/Possessors receeived to an extent of Ac. t14-35 gts - Compensation

Sanctioned - Orders - Issued- Reg.

Read:-l.Requisition oI Zonal Manager TSIIC Ltd., Lr.No. 7.O/I:TIDCL -
SDPT/ L^and / \N ar gal / 2020. Da ted : 28,01 .2027.

2. Instructions of the District Collector, Siddipet, Dt. .07.2027,

3. Rcvenue Divisional Officer, Gajwel Lr. No. F/660/2021,,Dt.24.07.2027.

4. Revenue Divisional Officer, GajwelLr. No. F/6()0/2021,Dt. .07.2021.

5, Revenue Divisional Officer, Gajwel Lr. No. l;/660/202'1, Dt.15,09.2021.

6. Revenue Divisional Officer, Cajwel Lr. No. F / 660 / 2021, Dt.08.10.202'l .

7. Revenue Divisional Officer, Gajwel Lr. No. F/560/2027, Dt.09.10.2021.

8. Revenue Divisional Officer, Gajwel Lr. No. F / 660/2027, Dt.13.10,2021.

-o0o-

ORDEr(:.

Vide rcfercnce l"i cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet

Zone has submitted requesition under New L.A. Ilules framed under G,O, Ms. No. 120

Revenue [A&LA) Departsnent, Dated: 30.06.2027 for acquisition of Government

Assigned land to an extent of Ac. 972.05 gts in Sy. No. 845, 1209, 1266, 7495 &.1510 of

Wargal Village & Mandal, which is feasible for establishment of Industrial Park and

requested to process the acquisition of said land under the provision of Telangana State

tand Acquisition (Conseut Au,ard, Voluntary Acquisition and l.ump-sum Paymc'nt

tcrwards Rehabilitation and l(esenlement) Rulcs - 2017 (Amcnded Act. No.27/2017).

Accordingly, vide reference 8h cited, the Revenue Divisional Officer, Gajwel has

submitted the payment proposals that, in view of estalishment of Indutrial Park undcr

TSIIC, aftcr having elaborate discussions held with the assignees/possessors by the

District Collector Siddipet, the following assignees,/possessors have agreed to receive the

eompensation @ Rs.10,00,000/- per acre for the lands and con^sents have been received

from the following aesignees,/ possessors to an extent of Ac. 44.35 gts in Sy. No. 845, 1209,

7266, 7495 & 1510 situated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

st.
No

Name of the land looser
Sy.
No

Claslf
icatio

n

Extent
(in

Acer)

Gunta
s

Rate per
Acr

(ln lls.)

Ratc

Per
Cunta
(ln lts.)

Total
L.and
VaIue

ICICI Bank,
Siddipi,

Chequc.No.&
Dt: .70.2027

I 2 3 J 8 't0

I
Bomma Babu
S/o Mallaiah

0 1550 155

2
Donrma Kuurar

S,/o Mallaiah
Govt. 0 1550
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3
Dontnra llaia.h
S/o llallaiah

Govl. 0.r 5s0 15.5 1000000 25000 387500 oo2074

1
Devaganika Madliukor

S/o Krishnaururtlri
845 Govt 1.3500 75 I ii7:illili I oo2.075

5
Devagunika Sai Praveen
Kumar S/o llaj Kumar

Govt. 75 1000000 1875000

6
Chindam Narsaiah

S/o Yellaiah
845 Govt. 0.1200 2 oo2077

7
Vadla RanBaiair

S/o Itajaiah
Govt. 0.2800 78 1000000 25000 700000 oo2078

Durlekula Jalal
5/o Dasthagiri

Covt 0.2150 2't.3 25000 537500 002079

g Dudekula Gouse
S/o Dastlragiri

8+5 Covt, 0.21 50 21.5 002080

Total 6,39s0 279.5

Chckkala Knnakniah
S/o Ranrakishtaiah

1,1 5 002115

il Chckkala Narsinrlu
S/o Rarn.rkishtainh

$6vt. 0.1425 1,i li 25000 356250 oo2rt6

12
Chckkalo Srrresh

S/o llamakishtniah
GovL 0.1425 356250 oo2,tL7

'r3 Chckkala Kanakaiah
S/o Ramakishtaiah

1209 Covt. 0021 1B

14
Clrekkala Narsirnlu
S/o Ranaklslrtaia.h

'1209 Govt, 0.2075 20.75 002119

15
Chckkala Suresh

S/o Ramakishlaiah
1209 Govt. 0.2050 20.50 512500 co2120

Uppali Pocltaioh
S/o Ramaiah

Govt. 0,0175 775 43750 oo2t2l

Uppari Yacloiah
S,/o Ranraiah

Covt 0.0175 '1.75 oo2l22

18
Uppari Madhari

S/o I(arnaiah
Govt. 0.0150 1.50 002123

79
Uppari Pochaialr

S/o Ilanraialr
't209 Govt 7 175000 oo2t24

Uppari Yadaioh
S/o Ramaiah

1 209 Govt. 0.0650 6.50 1000000 76?500 oo2l25

21
Uppari Madhari

5/o Rarnaiah
1209 Govt. 0.06s0 6.50 25000 162s00 oo2L26

L!
Uppari Chit\anrn:u

W/o Pochaiah
12Ct\ Govt. o.06?3 6.75 1C00000 2r t)(l L) 158750 oo2t27

:.i Uppari Laxnri
W/o Yodaiuh

't209 Covt. 0.0675 675 15000 oo2128

Uppari Yuda.urma
!V/o Mutlhari

Govt. ll

Uppari lr{ndhari
S/o Ranraiah

t209 Govt. 0.1000 10 250 002 1 30

26
Uppari Pochaiah

S/o Ranra.iatr
7209 Govt 0 0175 175 1000000 25000 43750 002181

aa Uppari Yadaiah
S/o Ramajah

7209 Covt. 0.0175 175 43750 o02182

Uppa;i }vladhari
S/o l(anraiah

I] Covt.
.r 

5( 37500 002 183

(Jppari Yadaiah
S/o Rarnaiah

Cov[- 9 002 l3 I

Uppari I'ochaiah
S,/o Ramaiah

r209 Govt. 8 oo2t32

31
Uppari N{aclltari

S/o Ramaiah
Covl. 9 002 t33

32
Uppari Yadaiah
S/o Ramalah

7209 Govt 0.1800 16 25000 450000 oo2134
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Uppari Pochaiah
S/o Ramaiah 720.) Govt. 0.1700 17

Uppari Madhari
S,/o Ramaiah GovL 0.'r400 '14 002 l 36

Gurrala Malleshanr
S/o Pedda R4aiah _

1209 Govt. oo2t37

36
Dudekula Jalal
S/o Dasthagiri Govt. 32

Dudelula Gouse
S/o Dasthagiri l lil, Govt. lil)00tlrl

Gunka Sathanrrna
W/o Shivaiah Govt. r 0.100 1100000 002 I 40

J(
Gunuka Sathanrma

W/o Shivaiah 002 l4 I

I

Nunavath Sriranrlu
S/o Nanda oo2t42

l'arihar Mohan Lal
S/o Eikaram Covt 18

42
Kontham Yadagiri

S/o Raoraiah
1209 ( \l 1'r125fi) 002 144

Kontham Rarnasrvamy
S/o Ramaiah Covt i5

Devaganika Raj Kumar
S/o Aeaiah Govt. 2.3300 113 oo2t46

Devagarrika
Sathyanarayana

S/o Agaiah
GovL 25 oo2t47

1t
Devaganika Srihari

S/o Aeaiah 1209 Govt. 25000 002 l 48

47
Chanda Chandramani

W/o Yadaiah Govt, 0.2600 002 149

Thigulla Chandragiri
S/o SaOraiah

Govt. 75

Doli Ra-srana
S/o Kishtaiah 002 t51

50
Thigulla Yellamrna

lVrro Sathaiah
I 209 Govt-

I otal 27.07

51
l'hotlruri Shivaiah

5,ro Ba.laiah
1266 (lo vt 002 I 53

Tlrothuri Shivaiah
S/o Balaiah

I l()(; Govt. 105

5:l
Thigulla Yadagiri

S/o Sailu
I Guvt. 031 002 l 55

Buriukindhi Loxmi
Narsirnlu S/o Bhumaiah

'Govt. 31 002 r s6

Burjukindhi Narsawa
W,/o Yadaiah

7266 Govl 31 002 I 57

56
Thigulla Sathaiah

S/o Narsaiah 7266 0.31 3'r 002 I s8

ta.l Thigulla Yadagiri
S/o Sailu

GovL

Burjukirrtlhi Laxmi
Narsintlu S/o thunraiah

59
Burjukindi Narsavva

W/o Yadaiah
1266 Govt.

'l'lilgrrlla Sathaiah
S/o Norbaiah oo2t62

61
Thigulla Bilamani

W/o Narsimlu
1266 Govt. 1.04 002 163

Kanncboina Ashok
S/o Sathaiah

1266 Govt. 0.36
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The proposal submitted by the Revenue Divisional officer, Gajwel has been

examined and approved the resumption of said Govt. Land of Ac. 44.35 gts and to pay

compensation at the rate of Rs.10,00,000/- (Rupees Ten lakhs) PeI acle. Therefore, the total

amount of Rs.4,48,75,000/- ( Rupees Four crores forty eight lakhs seventy five thousand

only) is releasecl to pay the lancl value compensation to the Assignees/Possessors as

ex-gratia.

Tlrerefore, (74) cheques for an amount oI rd|s. 4,48,75,000/- ( Rupees Four crores

forty eight lakhs seventy five thousand only) for payrnent of land compensation of the

land to an extent of Ac. 44.35 gts., to the Assignees and Possessors to each individual

shown against theil names in column No, (02) of the statement supra. The RDO, Gajwel

shall disEibute the cheques to tfte concemed Pattcdars/Land losets under proper

identification and obtain the acquaintance in triplicate and submit the same along with

U tilization Certificate,
Scl/-

District Collector,
Siddipet.

To,

The Revenue Divisional Officer, Gajwel,

The Taluildar, Mulugu Mandal for inlorrnation,

// Attested//

_-e=1, 
.)

E - SuPerintendent,

Collectorate, SiddiPet.

(,\ Kanneboina BikshaPatlti
S/o Sathaialt

7266 Covt 033 lr 25000 825000 002 16s

Grrrrala Kanakaiah
S/o Sathaiah

1266 Govt. 1.035 435 25000 1 087500 002 166

Gurrala Ushaiah
S/o Narsaiah

Covt, 016 16 la0 400000 oo2t67

Gurrala Bharathalrnta
W/o Sathaiah

7266 GovL 016 t6 1 10000 002 I68

lr/
Gurrala Bhnrathamma

lV/o Sathaialt
1266 Govt. 0.30s0 30.5 I0rl(1000 25000 76,500 002 I 69

rS
Gurrala Ushaiah

S/o Narsaiah
1266 GovL I ()r)ir0()0 25000 751!ri)l) oo2170

Currala Bharathamma
W/o Sathaiah

7266 Covt. 0,035 35 2s000 67500 002 188

70
Gurrala Ushaiah

S/o Narsaiah
'1266 Govt. ()(15 35 1000000 87500 002 189

71
Ganganaboina Yellaiah

S/o Bala Sailu
1266 Covt. 0.04 4 002 r84

Total 14.175 5n,5

72
Kunrnrari SwamY

S/o Yadaiah
1.195 Govt. 002 185

Kunrmari Dasharatha
S/o Yadaialt

7195 Govt. 30.5 762500 002 r86

Total t.27 51.0 1525000

7t Dyagala BikshapaLhi
S/o Bhagaiah

1510 Govt 0.300 30 1 000000 oo2l87

Total 0 300 30.0 750000

Crand Total 44,35 7795 Iis,irrl ,)
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GOVERNMENT OF TELIINGANA
PROCEEDINGB OF THE DTSTRICT COLLEICTOR, SIDDIPET

PRESENT: SRI. P.VENIGTMMA REDDY' I.A.S,,

Proc.No. Al l4lOSl2O2l Date: O3.ll,2O2l.

Sub:- Land Acquisition - sicldipet District - wargal Mandal - wargal village -

sy. No, 845,"1209,'.1266,1.495 & 1510 - Irrocurement of Governmcnt land for

allotment to the TSIIC for establishnrent oI Industrial park - Payment

proposals for an amount of lls. 5,01,75,OOOI- ( Rupees Fit'e Crores One lakh

SeventyFiveThousandonly)@10.00lakhsPcracretothe
assignees/Pr:ssessors receeived to an cxtent of Ac. 50-07 gts - Compensation

Sanctioned - Orders - Issued- Reg'

Read:-l.RequisitionofZona]ManagerTSIICLtd.,Lr.No.Zo/MDg--
SDPT/ Land / W ar gal / 2020. Dated ; 28'07'2021'

2.InstructionsoftheDistlictCollector,Siddipet,Dt"lT'2021'
3. Revenue Divisional officer, Gaiwel Lr. No, F /660/2027,Dt.24.07.202'1.

4. Revenue Divisional Officer, Gajwel Lr. No, F/660/2021,Dt' '07'2027'

5. Revenue Divisionalofficer, Gajwel Lr. No. F/6(fi/2021,, Dt.15.09'2021.

6. Revenue Divisional officer, Galwel L.r. No. F / 66012027, Dt.08.10,2021 .

7. Revenue Divisional officer, Gajwel Lr. No. F/66012V21,' Dt.09.10'2021.

8, Revenue Divisional officer, Gaiwel Lr. r.,*o. F /660/2021, Dt.13.10.2m1.

9. Revenue Divisional of(icer, Gaiwel Lr. No, F/66012021, Dt.18.10.2021.

10. Revenue Divisional officer, GaiwelLr, No. l:/660/2021, Dt.03.11.2021.

-o0o-

ORDER:-
Vide reference 1si cited, the Zonal Manager, TSIIC Limitted, Medchal-Siddipet

Zone has submitted requesition under New L.A. Rulcs framed under C'O' Ms, No' 120

Revenue flA&LA) Department, Dated: 30.06.2027 for acguisition of Government

Assigned land to an extent oI Ac.972.05 gts in Sy. No.845, 7209,7266,1495 & 1510 of

Wargal Village & Mandal, which is feasible for establishment of Industrial Park and

requested to process the acquisition of said land under the provision of Telangana State

Land Acquisition (Consent Award, Voluntary Acquisition and Lump-sum Payment

towards Rehabilitation and Resettlemcnt) Rules - 2017 (Amended Act. No. 21/2017).

Accortlingly, vicle reference 1Orh cited, the Revenrre Divisional Officcr, Gaju'el lras

submitted the pavment proposals that, in view o[ estalishment of Indutrial Park under

TSllC, after having claborate rliscussions held rvith the assignees/posscssors by the

District Collector Siddipet, the follorving assignees/ possessors have agreed to receive thc

compensation @ Rs.10,00 ,000/ - per acre for the lands and consents have becn received

from the follorving assignees/ Possessors to an extent of Ac, 50-07 gts in Sy. No' 845,

1209,7266,1495 & 1510 situated at Wargal Village & Mandal. Thc details of assignces and

possessors and their Payment arc as follows:

T
I

SL
No

Name of the land looser
Sy.
No

Classi
ficatio

n

Extent
(in

Acer)

Gunt
a9

Ratc pcr
Acr (In

ns)

Rat€

PCI
Gunln
(ln ItsJ

Total
1:nd
Value

ICICI Brnk,
Slddtpt,

Chequc,No.&
Dr 03.112021

2 :l 5 6 7

; I Puligari Ayyalamt I s/o Beemaiah
0.1300 l3

f Tckulapally Naraya.na RcddY ,0,' I S/o Ram Reddv
0.t100 11

Tota 0.240 ?4
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3
Vcluri Jnipal ReddY

S/o Bal ReddY
7209 Covt. 0.1400 1. 1 0t)(x)ll0 ?501-){) 003691 i

.t Veluri )anamma
W/o Shamba Reddy

Covt 1.1

J
Unga laxmaiah
S/o Hanumaiah

12W 0.1900 19

(i
Linga (ilrarrdraiah

S/o Hanumainh

7
Konthanr Yadagiri

S/o Ramaiah
Gr.rvt. l3

I Kontham Ra-maswanty
S/o llamaialt

Chiliveri Na rayana ReddY

S/o lvluthyam ReddY
Govt. I

10
Mothe Dharmniah

S/o Narsaiah
Govt. 37

1l
S Sapna D/o Gansham

Satvanarayanaralra
Govt. 7.270

1a Laxmi W/o Chandra Prakash 0.150 15 003700

RajRani W/o T Sunil Singlt Govt. 15 003001

Viiay Soni
tV,/o Roshan Lat Soni

1209 Govt 15 375000 o03002

Sandya Rani
W/o T Ramesh Singh

'I6 T. Mccra Singh
W/o T. Udav Sinslt

Govt.

17
Mothe Padmalatha
1{/o Anianeyulu

Covl. 30 003005

l8

1r)

Konyola Bal Reddy
S/o Narayana Roddy

Govt

tvlothe lvlallaiah S/o Narsaiah 0.120 003007 
i

Total 8.31

Thdari Muthyalu
S/o Narsaiah

Govt. 25 1000000 003008

'I'halari Sujntha l,V/o Balesh Covt.

Thalari Muthyalu
S/o Narsaiah

7266 Govt 5 125000 0030 t 0

Thalari Sujatha W/o Balesh 1 2(,6 Covt. J 00301 I

Thalarl lr(uthyalu
S/o Narsaiah

Govt 0030 I 4

a 1'halari Sujatha W/o Balesh 7266 Govt. 0.2400

Thalari Muthyalu
9/o Narsaiah

Covt (; 0030 I 6

27 Thalari Sujatha l{/o Balesh Govt, (: 0030 I 7

'l'ota I 300 120

B<lirri Narsaiah
S/o Shambaiah

2.120 0030 I 8

Yerukala Pochaiah
S/o Thammaiah

Mohrnmad fahangecr
S/o Murthuia

Govt,

Dyagala Narsaiah
S/o Basaaih

Govt, 0.26tJ

32
Dyagala Bikshapathi

S/o Basaialr
1495 Govt 0.240 003024

Mothe Venkatamnta
W/o Balaiah

Govt. 1.380

I otal s 329

Dnppu N.rrsamma
W/o Narsaiah

1510 Govt. .1+ 003026

35
Safai aliyas Devi Bal Narsaiah

S/o Balaiah
1510 Govt 0.3150 31.5 003027

Safai Aliyas Devi Budamma
W/o Yadaiah

'l 510 Govt. 0.31s0 31.5

Devi Ranta S*'amy
S/o Balaialt

15r 0 Covt 0.3150 31.5

I

l
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16
r Aliyas
W/o Yr

510 Govt. 13.5

'lg Mashti Narsimlu S/o Sailu Govt. 0.1350 13.5 00303 I

10 Mashti Chandralah S/o Sailu r 510 Govt. 0.1325 13.25

.11
Mashti Santhosha

W/o Sudhakar
Govt. 13.25 331250 003033

42 Mashti Galaiah S/o Sailu 151 0 Govt 2l0l)il

Mashti Sanjeevllu S/o Sailu 15.10 0.1325 73.?5
l

Covt.

H
:45 

1

Dasari Komuramma
tt /o Yellaiah

Govt. 20 003u37

Janupakatte Shanrbaiah 0.3050 30.5 25000

25000

762500

762500

003038

Janupakatte Krislura
S/o Muthaiah

1510
003039

Guduri Mahesh S/o Ralniah

tsoini Yadaiah S/o Shanrbainh 1510 Qqvt. 6 00304 I

50
Boini Kishtaiah
S/n Shnmhaiah

Govt.

;il Boini Yadaiah S/o Shambaialr 23 003043

52 Boini Yadaiah S/o Shambaiah Govt. 28

i19
Boini Krishna

S/o Shambaiah
1510 GovL

.1{0

il Ayyagalla Srvamy
S/o Sathaiah

151 0 Govt. 0.1675 16.75 41 8750 003046

55
Al.yagalla Bikshapa thi

S/o Chandraiah
1510 0,1675 76.75 25000 {18750

t:
57

Ayl,agalla Durgaiah
S/o Shambaiah

Govt. 4 1 2500

Ayyogalla Narsamma
W/o Gopal

1 510 Govt 29.5 737500

lss Ayvagalla Narsaiah
S/o Mallaiah

Govt. 25000 737500

Thigu lla Mahesh S/o Ranrulu l 510 Govt. 9.5 00305 I

Thigulla Padma W/o Krishna l5 r0 Govt. 95 0030s2

Thigulla Shyamala
W/o Swanry

-'t

v
63

Thigulla Pochaiah
S/o Narsimlu

15r0 G<rvt. 95

Kis htnnollo C.handramma
W/o Narsaiah

Govt U

{ Gundala Mbghana
W/o Raiashekar Goud

1510 48.5

65
Singam Gouranrnra

\{/o N'lallesh
1510 Govt

Dyagala Shankaraiah
S/o Narsaiah

1 510 Govt 0 2900 29

67 1510 Covt. 25000

Sangana boina Konrraiah
S,/o Yellaiah

1510 Govt. 0.1300 13

Sanganaboina Perrtaiah
S,/o Yellaiah

l5l0 r3 I 000000

'l'houti Raiamani
!!/o Narayana

'I510 Govt 166

n Thouti Madhavi
W/o Rikshapathr

Covt. 25 r00(n00 003065 
',

Total ?9.23 1183

Crand Total i 2tt07
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The proposal submitted by the Revenue Divisional Oflicer, Gajwel has been

examined and approved the resumption of said Govt. hnd of Ac. 50-07 gts and to pay

compensation at the rate of R8.10,00,000/- (Rupees Ten lakhs) per acre. Therefore, the total

amount oI Rs. 5,01,75 P00l- ( Rupees Five Crores One Lakh Seventy Five Thousand

only) is rclcased to pay the land value compensabion to the Assignees/Possessors as ex-

gratia,

Therefore, (71) cheques for an amount of Ra. 5,V1,710W'( Rupees Five Crores One

lakh Seventy Five Thousand onl1,) for payment of land compensation of the land to an

extent of Ac. 50-07 gta., to the Assignees and Possessors to each individual shown against

their names in column No, (02) of the statement supra. The RDO, Gajwel shall distribute

the cheques to the concerned Pattedars/Land losers under proper identification and

obtain the acquaintance in triplicate and submit the same along with Utilization

Cerlificate,

sd/ -
District Collector,

Siddipet.
To,
The Revenue Divisional Officer, Gajwel.
The Tahsildar, Wargal Mandal for information.

// Afiesred//

--)
E - Superinte(dent

Collectorate, Siddipet

z

MEE
MEDCHAL DISTRICT.TOO O gC

127



GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRICT COLLECTOR, SIDDIPET

PRESENT: SRI P.VENKATRAMA REDDY, I.A.S.,

Proc.No. El/4105/2021 Date: 05.11.2021.
Subr Land Acquisition - Siddipet District - Wargal Mandal - Wargal Village -Sy.

No. 845, 7209, 1266, 1495 & 151G. Procurement of Govemment land for
allotment to the TSIIC for establishmmt of tndustrial park - Payment proposals
for an amount of Rs. 9,97,12,500/- (Rupees Nine Crores Ninety Seven l:khs
Twclve Thousand Five Hundred only)@10.00 lakhs per acre to the
assigneesr/Possessors receeivedto an extent of Ac. 99-281/z gte- Compensation
Sanctioned - Orders - Issued- Reg.

Read:- l,Requisition of Zonal Manager TSIIC Ltd., Lr.No.ZO/MDCL
SDYI / l-and / rN ar gal / 2020. Da ted : 28.01.202t.
2. Instructions of tlre District Collechor, Siddipet, Dt. .02.2021.
3. Revenue Divisional Officer, Caju,el l.r No F/560 /ZlZt,DI2A.O7,Z02't.
4. Revenue Divisional Officer, Caju,el Lr. No. F/660/20Zl,Da. .02.2021.
5. Revenue Divisional Officer, Gajwel Lr. No. F/b6O/ZOZL, Dt.15.09.2021.
6, Revenue Divisional Officer, Gairvel Lr. No. F/660/202l, Dt.0g.10.2021.
7. Revenue Divisional Officer, Gajwel Lr. No. E/660/2021, Dt,09.10.2021.
S,Revenue Divisional Officer, Gajwel l-r, No. F/eOO/202't, Dt.13.10.2021.
9. Revenue Divisional Officer, Gajwel k. No. F/660/2021,, Dt.1g,10.2021.
10. Revenue Divisional Officer, Gajwel I_r. No, F/660/2021,, Dt.03.11.2021.
11. Revenue Divisional Officer, Gajwel Lr. No. F/660/ZOZL,D| .11.2U27.

_o0o_

ORDER:-
Vide reference 1rt cited, tlre Zonal Manager, TSIIC Limitted, Medchal€iddipet Zonehas

submitted requesition under New L.A. Rules framed under G.o. Ms. No, 120 Revenue OA&LA)
DePartErent, Dabed: 30.06.2027 for acquisition of Government Assigncd land to an extent of Ac.
972.05 gto in Sy' No' 845, 1'209, 1266,7495 & 1510 oI Wargal Village & Mandal, which is feasible
for establishment of lndustrial Park and requested to process the acquisition of aaid land under
the provision of Telangana State I.arrd Acquisition (Consent Award Voluntary Acquisition and
Lump-ilm Payment towards Rehabilitation and Resettlernent) Rules - 2017 (Amended Act, No.
2t/207n.

Accordingly, vjde reference 11tt' cited, the Ilevenue Divisional Officer, Gajvvel has
submitted the pa1'mcnt proposals 0rat, in view trf estalishment of Indutrial Park under TSIIC,
after having elaborate discussions held rvith the assignees/possessors by the Disbict Collector
Siddipet', tlre following assigneesr/possessors have agreed to rcceive the compensation @
Rs,10,00,000/- Per acre lor the lands and coruents have been received from the following
assignees/ posse.csors to an extent of Ac, 99.28r/z gto in Sy. No, g45, 1209,1266,1495 & 1510
situated at Wargal Village & Mandal, Tlre details of assignees and possessors and their payment
are as follows:

SI.
No Name of lhe land luoser

sy.N
o

Clasifi
cal ion

Extenl
(in

Arre)

Rate per
Acr

(ln Rs.)

Rale

PET
Gunla
(ln Rs,)

Total Lnnd
Vlluc

ICICI Dank
Siddipl,

Cheque No. &
Dt 0s.11.2mr

l 2 3 ,l 5 6 7 9
Pothagalla Mallamma
W/o Laxmi Narsalah

845 25000 00n91

!i_ GovL 145

1 | Kokki Shlrisha- Vl/oVenkaleshwarlu 0, I l5tl 14 5

a I Shyornala Raiamnra
' i w/o Kishtaiah Gort. l1.o5oo' qs

1 125000

f,
Pothagalla Shivaraiamma

l!7o Nareaiah Covt. 10Lrc00rJ

6
Pothagalla Ravi Kumar

S/o Sriramulu Govt. '1000000

7
Poth.rgnlla Balamanl
l{/o Bal Narsaioh Govt 0.1900
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8 Govt. l6

I rQ[rdsalla Anratan

I S/o Chinna na$aiah Govt.

l0 Chindarn Chandranrma
Wrzo lr{allaiah Govt. 1.0200 12 25000 002800

,l Polhagalla Upal
S/o Narsaiah GovL

72
ouldgalta )andhya

W/o l,raveen Govt 550000

l3
-i-

I t,orhFgaLtaJithendcr

i S/o Narsaiaht-;i:-----=--------
Govt.

r Gangamrna W/o
Mallaiah Govt, 152

r5 Chindanr Manga
W/o Mallesham Govt. 1000000

Chindam Manga
1t'/o Malleshom Covt, 0.1050 '10 5

itz
i'-----

I Lhindam l\,langa

i W/oMalleslurn

--

Govt.

lrs Chintlanr Malles
S/o Yellaiah Govt. 0.'t i)00 )

P]
Lllindam Pochamnra

l{/o Aniaiah Gov(. 72

t20 Lrlndam l,ochamma
W/o Aniaiah Govt. )1 25000

Artham Anuradha
lVrro Venkatesham GovL 767 25000 | 412ffi0
trlakthala Saritho
W/o Anianeyulu 26 1000000 J 25m0

Makthala Ariun
S/o Sathaiah Govt. 25.5

I)IfllfiH' I *u Govt ?5.5 I000000 2s000 637500

Sonagiri Mallesh
S/o l-r.x.maiah Covt. 20 s00000

2!t
KotlJnti Pothagallo

Suguna W/o Ranrulu 845 I Govt 25000

I

27
t'ainuri D.tgyarnms

tY/o Ronronuia Char Covt. I o.ozs 
J

2S I Painuri Laxmana Chary

| 5/o lrurushothama Cho4 Govt. 25

I n I Painuri Achyurha Chary
t " i S/oPuru.shothamaChan Govt. ZJ

3U
Painuri Anantha Chary

S/o l'urushothama Chary
: 15 Govt, 002820

[)umbala Aruna
W/o Blroopal Reddy Govt.

'l ola I 24.34

12
Krrvvuri Bhavani

l{/o Aniaiah 0.0950 9.5 z)7fio
Kokki Shirisha

\{/o Vcnkateshwarlu Govt-

Bondla Lingamma
W/o I\,Ialloiah 2.0700 87 2175000

35
Gudlg Andaru

W,lo Anjaneyul GovL 0.}400 I

,ul Goli Venlataram Reddy
S/o Seetharam Reddv

I 2tl-c)

3
Veluri Divya

W/o Kishta Red
Cor,1. 52 1300000 002828

Mrl. Shafiyabegum

_W/o Daurudara Pasha Govt. 0.r500 15 ,u*f 375000

NeerucU Sujatha
Wrlo l'chaiah Go!t

)ratl tshutnarah
S/o llataiah 12V) Covt. 10000m

Kanaboina Narsamma
\Vlo Venkataiah Govt. 3l

I
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Kontham Srinu
S/o Komutaiah

Govt 0.2150 21.5 25000 002833

Kontham Maniula
W/o Sathyanarayana

Govt. 0.2750 21.5

Kontham Srinu
5/o Komuraiah

Govt. 19

Kontham Manjula
W/o Sathyanarayana

Govt, 't9 002836

l- Badawath Mangya
W/o Heeralal

Govt 1 l5

47
Maddigari Anjarnma

W/o Narayana
Govt. 1.2100 6-l

Chindam Naganrani
W/o Narsinrlu

1209 Govt 4

,n i Chindam Pcdda Laxrni
" i \{/o Raiaiah

Govt. 11

Chindam Chandr.rrlma
VV/o lvlallaiah

Govt. 6

Chindam \4uttamnra
W/o Narsaiah

Govt s

C. Ramakrishna
S/o Srinivasulu

72W Govt. 2.2400

53
Chindam Anjaneyulu

S/o Yellaiah
Govt. 45 11500

ls4

lss

Chindam Mallaiah
S/o Raiaiah

Ciovt ,'1

i Toom DevenderS/o
Mallaiah

Govt.

so
Gurrala Raiu
S/ o Yellaiah

Govt. t0

Kanaboina Narsamma
}V/o Venkataiah

Govt.

58
Mahadevuni Rardnder

Goud
S/o NarainJu Goud

Govt. 5

Chindanr Sailu
S/o Yellaiah

Govt. z

6t)
Chindam i\,langa
\{/o Mallesham

Govt. 45

o.l
Anish Fathirna W/o

Ahnrad abdul Hussain
1 20' Govt. 10

Currala Yadaiah' bt i s/o Yellaiah
7209 Govt 0.1700 17

63
Bondla Pentanrma

W/o Mallaiah
7209 Govi, 0.2500 25

Lavuri Bikshapathl
S/o Manya

Govt. 0.:t200 12

Lovuri Ramulu
S/o Manya

t 20t) Govt. 8 2500r1 002656

Lavurl CNrura Lalu
S/u Marrya

Gov 10

1 209 Govt. 32.5 1000000 812500

Chekkala Balakishtaiah
S/o Mallaiah

i2()c (lovt 0.0650 55 1 62500

Chckkala Narsai.rh
S/o Laxmaiah

Govt.

Chekkala Srvanry
S/o Yellaiah

Govt. 1 (r2500

7'l

72

lrri Parwatlri Reddy
S/o Malla Redtly

Govt

Coyt eo

73
Neerudi Suiatha
1{/o Pochaiah

Covt 0. l 700 17

Yatakui Pochaiah
S/o Sothaiah

Covt. 10

'l'otal 25.335 r033.5

Chekkala Sayamrna
W/o Ramalishtaiah
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rJl

/) Ganganaboina Narsimlu
S/o Sathaiah Govu 6.5

76 Govt | 2$oo

77
Ganganoboina Ramesh

S/o Chandraiah Govt 65 25000

i78
Ganganabolna Prakash

S/o Chandraiah Govt. b5

Mirdoddi Ravikanth S/o
[axmaiah 1266 Govt.

It0
Ganganaboina Srinivas

S/o Sathaiah 65 1000000

Covt

Kathernpuka Laxmi Bai
!V/o Nnrsirrga ltao Govt. 12 25000

, Totnl

o. I lrondla Linganuna
- i I{/o Ramulu t49:,

Mothe lvruthyalu
S/o Narsaiah Govt. 0.03s0 35

55
Mothc Aniaiah
S/o Narsoiah Govt.

86
Chintholo Anjali

D./o Yadaciri I
Govt. 2.200,0 0028f6

87
Eoddu Pochamma
\{/o Bala Krishna Govt. 25000

Devaganika Praveen
S/o Rai Kumar Govt. 7

Kashamaina Bal Narsaiah
5/o Mallaiah Govt 25000

Chikkudu Shilpa
l{/o Narsimlu Govt 2.0000 1m00@

91
Kashamaina I-axmi

!V/o Narsaiah
1495 Govt. 8,25

92
Theegulla Muthamnra

W/o Yadaiah 1495 Govt.

93
Rasool Bee

W/o Yakub Ali 19

o, i Kashamaina Andalu" I ttr/o Pochaiah
Govt. 0.0825 8.8 I 000000 25000 2052fi

Karima Begum
W/o Goremlva Govt. 0.r200 72 1000000

Tekulapally Padma W/o | .s,il6il;; ',- | 14es Govt.

Tekulapallvos-ugulr t"/o l rnw Goyt.

9ti
Tekulapatlv Govcrdhan
Iteddy S,/o Raii Reddy

'1495 Govt. 80

99
Rasul bee

l{/o Yakub Ali
1',',t

Eoyikadi Balamani
lV/o Dhanrodar Covt. 12

1(.1
Mtl. Aziz Khareenr I -

rvTo rur"rJrirrr"r".^ | l'195 Covt.

'Iolal 15.1.1

Tomala Prabu
o Covt.

103
Karima Bcgum
IV/o Goremiva Govt.

Coribi
W/o Khoseenr ali Covt.

1e5
Purnra Santhosh Reddy
5/o Naro.slnrha Reddy

(lov t

N1'okola !ltrrali
S/o Romulu Govt. 26 1000000 650000

t07 !

Ryakalo Balaraju
S/o Ramulu l5l0 GovL 0.2600
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t0s Janupakatte lshwaramma
W/o Yadagiri 1510 Covt. 3.3600 3900000 (|[)]49-',

Kummari Siddamnra
W/o Narsirnlu

1 510 Govt. 25000 I (),',-;il ji) 002.195

1r0
Dcvakatlya lvleerabai
l!/<r Ramakrishna Rao

'I 510 Govt. 2,1 t0 91 25000 2275000 002872

lll
Pogidipally Aliyas

VaragaJlu Bharalhamnra
!V/o Chittary

1510 Govt. 2

112
Pagidipatly Kasthuri

W/o Pandu
1510 Gor t r 2600 66 002197

rle Cadila Iaxrni Narsavva
14'lo Naeallneam 1510 Govt. 0.2500 25 62s000 002498

114

'r 15

116

Tekulapally Satlramma
lUlo Veera Rcddv

15 t0 Govt,

Ayyagalla Narsamma W/o
Ealaiah

't5r0 (io v t,

Ayyagalla Balnarsamma
W/o Balaiah

1510 Govt. 0.3200 32 1000000

1000000

00251 1

17
'l'ltonrrnnln Shiva'l'eJa

S/o Krishna
1:. 1L Covt. U ZJJ a< <

637s00

Mot}e Narsaiah
S/o Mallaiah 1510 Covt. r).06t)0 6 I 0tr0000 25000 150000 002513

.19
Uppari Karnakar
S/o Anjanevulu 1510 CovL 1 .1 100 5l 1000000

2) lVlen<le Yadaiah
S/o Yellaiah 1510 Covt. 17

121
1

Mende Bixapathi
S/o Yellaiah r510 Govt, 0.1300 l3 002515

Dasari Prasad
S/o Narismlu 1510 GovI ?q

Salenclri Kyathamma
W/o Narsaiah 1510 Govt

)'tz,t !

Pagidipaily Narsiml
5/o Chondraiah 1510 Govt. r.000r) 002519

Al,yagalla Narsanrma l!/o
Balaiah 1510 Govt.

Total 1073 26825000
Grand Total 992J50 3988.50 99Tt2500

The proposal submitted by the Revenue Divisional Officer, Gajwel has been examinecl an(i
aPProved the resun'rption of said Govt. Land of. Ac.99-281/z gtsancl to pay compensation at the
rate of Rs'1Q00,000/-(Rupees Ten lakhs) per acre. Thelefore, the lotal amount otRs.9,/1,72g00/-
(l{upees Nine Crores Ninety Seven Lakhs l-welve Thousand Five Hunclred only)is released to pay
the land value compcnsarion to tJre Assignees/possessors asex-gratia.

'I'herefore, (125) cheques Ior an anrount of lls. 9,97,12,500f- (Rupees Nine Crores Nirrety
Sevcn lakhs 'l'welve Thousand Five Huntlrcd only)for payrnent of land compcnsaHon of the land
to an extent of Ac. 99-28rh gts, to the Assignees alcl Possessors to each individual shown against
tlreir names in colurnn No. (02) of the statement supra. The IIDO, Gajn,elshall distribute the
clreques to the conccrncd Pattedars,/Land losers under proper iclentilication and obtain the
acquaintance in rriplicate arld submit tlre same along with Utilization certilicate.

s/-
District Collector,

Siddipet.'Io,

The Revenue Divisional Officer, Gajrvel,
'l'he Tahsildar, WargalMandal for informa tion.

// Attested//

--La1+-.,
E - Superintendent

Col lectorate, Siddipet

ZONAL UANAGER
T.S.t.l.c. LTO.

MEDCHAL.SIODIPET ZONE
I P JEEDIMETLA

MEDCHAL DISTRICT.3OO 055

I
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF. THE DISTRICT COLLECTOR, SIDDIPET

PRESENI': SRI. P.VENKATMMA RDDDY, I.A.S,,
Proc.No. EL/4LOSl2O2t Date: 08.1 L.2O2t.

sub:- Land Acquisition - siddiper Disrrict - wargal Mandal - wargal village -sy.
No. 845, 1209, 1266, 1495 & 1510- procurement of Govemment rand for
allohnent to the TSIIC for estabrishment of Industrial park - payment
proposars for an amount of Rs. 6g,E,ooo/- ( Rupees sixty Eight Lakhe Twenty
Fivevcn Thousand Five Hundred only) @10.00 lakhs per acre to the
assignees/Possessors receeivedto an extent of Ac. 6-33gts- Compensation
Sanctioned - Orders _ lssued_ Reg.

Read:-l.Requisition of zonar Manager r-src Ltd., Lr.No.Zo/MDCL
SDP1 / Land / tN a:rgat / 2020. Dated: ZB.}t,2OZ1,
2. Inslrucbions of the District Collector, Siddipet, Dt, ,07.2027.
3. Revenuc Di,isionar officer, Gajwer Lr. No. F/660/2027,Dt. .n.2ozr,

>0o-

ORDER:-
Vide reference Lsr cited, the Zonal Manager, TSIIC Lirnitted, Medchal_Siddipet

Zonchas submitted requesition uncler New L.A. Rules framed under G.o. Ms. No. 120
Revenue 0A&LA) Department, Dated: 30.06.2021 for acquisition of Government
Assigned land to an extent of Ac.g72.05 gts in sy. No. g45, L20g,7266,1495 & 1510 0f
Wargal ViJlage & Mandal, which is feasible for establishment of Industrial park ancl
requested to Process the acquisition of said land under the provision of Telangana State
L;rnd Acquisition (Consent Award, Voluntary Acquisition and Lump-sum payment

towards Rehabilitation and Resettlement) Rules - 2017 (Amended A*. No.21,/2017),

Accordingly, t'iclc reference 3'd cited, Llre Revc'nue Divisiona.l Officer, Gajwcl has

submittc'd the payment proposals that, in vierv of estalishment of Indutrial park uncler
TSIIC, after having elaborate discussions held with the assignees/possessors by the

Distrlct Collector Siddipet the following assignees/possessors have agreed to receive the
compensation @ Rs.10,00,000/- pe, acre for the lands and consents have been received

from the following assigrees,/ possessors to an extent of Ac. 5-33 gts in sy. No, g45, 1209,

1266' 7495 & 1510 siluated at Wargal Village & Mandal. The details of assignees and
possessors and tlrcir payment are as follovvs:

SI.
No

Nanre of the land
looser 5y.No CIasilic

ation
Extenl

(in Acer)
Gunt

as

Ralt pr
Acr (ln Rs.)

Rate per
Gunh (ln

Rs.)

Total Land
Valuc

ICICI Bank
Cheque No.

Dh0E.1r.2021
I ) 3 { J 6 8 () r0
I

Alu,nl Archana
W/o Srinivas

t. Govt. 0.2100 2l 25000

T0tal 0.210 27 s2s000

?
l-inga Srinivas Rao

S/o Narsaiah _
1266 Covt 0.14 I t!

I otal 014 74 350000

.l
K, Nararayana
S/o Aniaiah Covt.

l Adapali Safali
W/o Sridhar 7495 Govt. 950000 003326

5
Adapali Safali
W/o Sridhar 1495 Govt, 0.2400 21 tJ03327

'l otal 2.O20 82 20s0000
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Pandiri Brahma
l{eddy S/o

Venkatanaravana
1510 Govt 0.100 10 250000 002528

7

Mundapuram
Sandeep S/o

Mallesh

1510 Govt. 3 002529

Mundapuram
Dileep S/o Mallesh

1510 Govt, 0 030

Mundapuranr
Pradeep S/o

Mallcsh
151 0 Govt. 0.030 3 '1000000 7s000 002531

0
Kallepu Chittibabu

S/o Gopal Rao
1510 Covt. 0.270 21 0lr 25000 s25000 002532

11
Dacha Vinay S/o

Pentaiah
1510 Govt. 1.r 800 1450000 002533

z
Goshikn Srrnta[hi

1{/o Narsinga l{ao
1 51U l 1800 I f|.]0(-frn (rlllrl I

Toi.rl 336 3900000

Grand'[otal 6.330 273 6825000

T5e proposal submitted by the Revenue Divisional Officer, Gajwel has been

examined and approved the resumption of said Govt. Land of Ac, 5.33 gts and to Pay

cornpensation at the rate of Rs.10,00,000/-(Rupees Ten lakhs) Per acre. Therefore, the total

amount of Rs. 68,25,000/- ( Rupees Sixty Eight lakhs Twenty Fiveven Thousand Five

Hundred only)is released to Pay the land value comPensation to the

Assignees/ Possessors asex-gratia.

Tlrerefore, (12) cheques for an amount of R6. 6E25,O0OF (Rupees sixty Eight Lakh6

Twen;y [iveven Thousand Five Hundred only)for payment of land comPensation of the

land to an extent of Ac,6,33 gts, to the Assignees and Possessors to each individual shown

against their names in column No. (02) of the statement suPla. The RDO, Gajwelshall

distribute the chegues to the concemed Pattedars/Land losers under PIoPer

identification and obtain the acquaintance in triplicate and submit the same along with

U tilization Certif ica te,

oirt i.?3ott".to.,
Siddipet,

To,

The Revenue Divisional Officer, Gajwel.
The Tahsildar, Wargal Mandal for information.

// Afiesred//

'47
E - Superintendent

Collectorate, SiddiPet

/QW'-
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DISTRTCT COLLECTOR, SIDDIPET

PRESENT: SRI. P.VENKATMMA REDDY, I.A.S.,
Proc.No. Dl /4LO5/2021 Date; O8.l L.2021-

sub:- land Acquisition - siddipet District - wargat Mandal - wargal Village -sy.
No. 845, 1209, 7266, 1495 & 1510- procurement of Govemmcnt Iand for
allotment to the TSIIC for establishment of lndustrial park - Payment
proposals for an amount of Rs. 1,86J0,000/-( Rupees one Crore Eighty six
Lakhs Fifty Thoueand only)@10,00 lakhs per acre to the assignees/Possessors
receeivedto an exteut of Ac. 18-26gta- Comperuation Sanctioned - Orders -
Issued- Reg.

Read:- l.Requisition of Zonal Managcr TSIIC Ltd., Lr.No.Z,O/MDCL
SDVT / l -and / \N ar gal / 2020. Da ted : ZB.O"| .2021.

2. Revenue Divisional Officer, Gajwel Lr. No. F/660/ZOZ1,,Dt. .11,.2027.

-o0o-
ORDER:-

Vide reference 1"t cited, the Zonal Manager, TSIIC Limilted, Medchal-Siddipet
Zonehas submitted requesition under New L.A. Rules framed untler G,o. Ms. No. 120

Revenuc 0A&LA) Departrnent, Dated: 30.06,2021 for acquisition of Govcrnment
Assigned land to an extent of Ac.972.05 gts in sy. No. &15, 1209,'1266,1495 & 1510 of
\{argal Village & Mandal, which is feasible for establishment of Industrial Park and
requested to Process the acquisition of said land under the provision of Telangana State
Land Acquisition (consent Award, Voluntary Acquisition and Lump-sum payment

towards Rehabilitation and Resertlernent) Rules - 2017 (Amencied Act. No.2l/2017).

Accordingly, vide reference 2"dcited, the Revenue Divisional Officer, Gajwel has

submitted the payment proposals that, in view of estalishment of tnduhial Park under
TSIIC, after having elaborate discussions hetd with the assignees/possessors by the
District Collector Siddipet, the following assignees/possessors have agreed to receive the
compensation @ Rs.10,00,000/-per acre for the lands and consents have been received

Irom the following assignees/ possessors to an extent of Ac. 18-2b gts in sy. No. 845,

1209,7266,1495 & 1510 situatecl at Wargal Village & Mandal. The details of assignees and
po&sessors and their payment are as follotvs:

Narne of thc larrd
looser

Chindam Anjaneyulu

Bachu Venkatesham
S/o Sriramulu

C,fl"tl.f" Anianeyulu
S7'o Nalsaiah

Chekkala fhonny
S/o Narsaiah

Chekkala Pochaiah
5/o Klshtaiah

Gunta
s

Rate

PEI
Gunta
(Lr lts.'l

Total I.and
Value

ICICI Bank,
Sidd ipt,

Clreque No,
Dr 08,11.2021

I.,
l*" Sy.No

Clasifi I Extent
cation | (ln Acer)

Ratc per
Acr

(ln Rs.)

? 3 l 10

Covt.

5,0s0

0.040

3t1
A

., I Chokknla Anianeyulu

I S/o Narsaiah
(rltL I

Covt. I i.ri)-: .- i

GovL 5 i loooooo
I
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Gurrala
Shambulingam
S/o Yadaiah

1209 Govt. 0.050 5 1000000 2s000 125000 002587

I KS Raju
S/o K.V.K Raju

'tl Govt. 270

9
Sidaorbl Raghu

S/o Chakravarthi Govt

'l'olal
12.310 511 72n5000

10
Thalari Muthyalrr

S/o Narsaiah
7266 Covt. 0.0100 'I

002590

lt
'l'halari Sujatha

W/o Balesh
I2tlr Govt. 0.01 00 I l-,lll () 002577

Total 0.020 a

Cundala lr,leghana
\{,ro Rajashekur

Coud
1.r195 Govt. 15

.)
Sirganr Gouranrnra

W/o Mallesh Govt, .r5

TolaI 0.030 3 75ofi)

14
Dyagala Shambaiah

S/o Candaiah 1510 Govt 0 050 f 12!:000

t5
Dyagala Pochaiah

S/o Gandaia.h
r 510 Covt.

l6 Dyagala Mahesh
S/o Gandaiah

.1 
510 Govt f, 25000 002576

77

Sanganaboina
Komraiah

S/o Yellaiah
Govt. 0.0s00 5

Srnganaboina
l'entaiah S/o Yellaiah

15 0 Govt. 0.0500 5 002578

Total 0.250 ?5

Grand Tolal

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt, Land of Ac. 7g-2G gtsand to pay
comPensation at the rate of Rs,10,00,000/-(Rupees Ten lakhs) per acre, Therefore, the total
arnount of Rs. 1,86,50,000/- ( I(upees One Crore Eighry Six Laklls FiIty Thousand only)is
rclc'ascd to pay the land value compensation to the Assignees/Possessors asex-gratia,

Therefore, (18) cheques for an amount of Rs. 1,g6,s0,000/-( Rupees one crore Eighty
Six Lalchs lifty Thousand only)for payment oI land compensation of the land to an exEnt
of Ac' 18-26 gts, to the Assignees and Possessors to each inrlividual shown agairut their
uames in column No. (02) of the statement supra. The RDO, Gajwelshall distribute the
cheques to the conccnrcd Pattedars/Land losers under proper identification and obtain
the acquaintance in triplicate and submit the same along with Utilization Ceftificate.

S.t/-
District Collc,ctor,

Siddipet,
fo,
The Revenue Divisional Officer, Gajwel.
The Tahsildar, WargalMandal for information.

l/ Attested// /Q@--
ZONAL IIANAOEB

T.S.I.I.C. LTD.
TUIEDCHAL.S I ODIPET ZONE

I P JEEDIMETLA
frllEDCHAt olsTR|CT'!O0 0t0

Ii -Superintend€nt
Collectorate, Siddipet
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GOVERNMENT OF TELANGANA
PROCEEDINGS OF THE DTSTRICT COLLECTOR, SIDDIPET

PRESENT: SRI P.VENKATRAMA REDDY, I,A.S.,

Proc.No. El/4105/2027 Date: 08.11.2021.
subr I-and Acquisition - siddipet Disrric - wargal Mandal - wargal village -

Sy' No. u5, 7209, 1266, r49s & 1510- procurement of Governmenr land for
allotrnent to the TSIIC for establishment of Industrial park - Payment
proposals for an amount of Ra. 7,63,3?,500/- ( Rupeee one crore slxtyThrec
Lakhs Thirty Seven Thousand Flve Hundred only)@10.00 laklu per acre to the
assignees/Possessors receeivedto an extent of Ac. 16-13lz gts-
Compensation Sanctioned - Orders - Issued- Reg.

Read:-l.Requisition of Zotal Manager TSIIC l_id., Lr.No.ZOIMDCL
SDPT/ Land / W ar gat / 2020. Dated: 28.01.2021.

2. Instructions of the District Collector, Siddipet, Dt. .OZ.ZOZ1,.

3, Revenue DivisionalOfficer, Gajwel Lr, No. F/660/2021,,Dt. .1,1.202-1.

r0o-

ORDER:-
Vide reference 1st cited, the Zonal Manager, TSIIC Limitted, Medchal-siddlpet

Zonehas submitted requesition under Ner,r, L.A. Rules framed under G.o. Ms. No, 120

Revenue flA&LA) Departrnent, Dated: 30.06.2021 for acquisition of Government

Assigned land to an exrent of Ac.922.05 gts in sy. No. g45, \209,1266,149s & 1510 of

Wargal Village & Mandal, which is feasible for establishment of Induskial Park and

requested to Process the acquisilion of said land under the provision of Telangana State

Land Acquisition (Consent Award, voluntary Acquisition and Lumpsum payment

towards Rehabilitation and Resettlement) Rules - 2017 (Amended Act. No.27/2017).

Accordingly, r,ide reference 3'dcited, the Revenue Divisional Officer, Gajwel has

subnritted the paymerrt proposals that, irr view of estalishment of Indutrial Park under

TSIIC, after having elaborate discussions held with the assignees/possessors by the

District Collector Siddipet, the following assignees/possessors have agreed to receive the

compensafion @ Rs.10,00,000/- per acre for the lands and consents have been received

from the following assignees/ possessors to an extent of Ac.'16-l3Vz gts in sy. No. 845,

1209,7266,1495 & 1510 situated at Wargal Village & Mandal. The details of assignees and

possessors and their payment are as follows:

Name of the land loo*r Sy.No
Closific

a tion

Extcnt
(in

Acer)

Gunta
5

RaE per
Acr Qn

Rs.)

Rtrte

Pcr
Gunta
(ln Rs.)

Totnl L.and
Value

ICICI Bank
Cheque No.

Dh08.11.2021

1 2 3 + :r (, 8 9 10

I Iavuri Saroja Wrlo llat,i Govl. 0.1 100 11

f 'l.rvuri L,rlu S/o Pandu '1209 GovL 550000

3
I ayuri Mqthi
W/o Somla

1209 , Govt.
I

I
Uppari Laxuraiah

S/o Balaiah
Govt. 03r00 31

J
Gunukn MaUesh

S/o Peddulu GovL 0.2500

Marati Yadi Ranrulu
S/o Yadaiah

l Govt, ?72500
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Marati Narsimlu
S/o Yadaiah

l Covt. 85 r 000000 003308

Gunka Mallesh
S/o l,eddulu Govt. 4.23

9
Gunka Sathamma

W/o Shivaiah Govt 4.75

Total 3.1 750 137.3

I
Cangaboina Narsimlu

S/o SaUraiah Govt 15

11
Gangaboina Srinivas

S/o Sathaiah
1?66 Govt. 15

t2
Cangaboina Ranresh

S/o Chandraiah 15

t2 Gangnboi.rra Prakash
5/o Chandraiah t: Ciovt. 0 1500 15 003317

,, I Gangaboina Narsimlu" j S/oSathaiah i Govt 37s

't 
i)

Ganganaboina Srinivas
S/o Sathaiah Govt

Cangaboina Ramesh
S/o Chandraiah GovL 3.75

77
Gangaboina Prakash

S/o Chandraiah t266 GovL

1E
Ramanolla Laxmi
!\'/o Sharnbaiah 7266 Covt 7.2600 66 25000

Total

t9 tsai.kadi Bikshapathi
Sr/o ltaaraiah Covt, 7

20
Baganolla Yadaiah

S/o Saidaiah
l Govt. 65

Dyagula Sathyanarayann 
I'"SToNarsaiah' -l 1495 Govt. s 1o00oo0l2s00ol ezsooo 003323

a, Dyagala Jana*i
W/o Narsingaruo Govt. 79 4750C0 003324

Total 110

Ittamindla Yadamma
W/o Yellaiah

.t510
GovL 22

24
Sanda Pocharnma

Itlo Ramulu 151 0 Govt. lc

Cheerla Ilaiah
S/o Balaiah 15 10 Covt. 16 1000000 I 002876

Sanganaboina Narsirnlu
S/o Balaiah 1s10 Govt, S 1000000 l: 0 002877

27
Sangaboina Ilawa
l{/o Komuraiah 15 r0 Govt. 3

28
Vananr Pedcla Yadaiah

S/o tsalaiah 151 0 Govt, 31

Chirla Krishna
S/o Balaiah Govt, )7

Dasari Kanakaiah
Srzo llaiah I5't 0 Govt, 0.27tJ0 27 1000000

31
Kokkonda llaiah

S/o Sonraiah Govt, 95 237500

I
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Vanam Kanakaiah
S/o Kishtaiah

'15'r 0 Govt. 237500

33
Pagidipally Ir{onjuln
Itlo Chandraiah Govt 500000

Pagidipally Mariyaurnra
W/o Sailu

r5 l0 Govt 20

Pagidipally Sabitha
lt/o Muthynlu 1510 Govt. l

Pagidipally Narsamma
l/V/o Mallntnh 1510 Govt. 0 200 20

_--l Total l(ri 6625000

Crrnd Total I (;..1 35 lh1.l75(t0

The proposal submitted by the Revenue Divisional Officer, Gajwel has been
examined and approved the resumption of said Govt. Land of Ac, 16.13 % gtsand to pay
comPensatiot'l at the rate of Rs.10,00,000/-(Rupees Ten lakhs) per acre. Therefore, the total
amounI of Rs. 1,53,37,500/- ( Rupeas C)ne Crore Sixty 1'luee lakhs Thirfy Seven Thousand
Five Hundrcd only)is released to pay the land value compensation to the
z\ssignees/ Possessors asex-gratia.

Therefore, (35) checlues for.an amount of Rs. 1,63,32500/-( Rupees Onc Crore Sixty
Three l:khs Thirty Seven Thousand Five Hundred only)for payment oI land compensation
of the land to an extent of Ac, 16.13 h gt", to the Assignees and Possessors to each

, individual shown against their names in column No. (02) of the statement supra. The

RDO, Gaju'elshall distribute the cheques to the concerned Pattedars/Land losers under

ProPer identificati<.rn and obtain the acquaintance in triplicate and submit the sarne along
vr'ith Utilization Certilicate.

sd/-
Disbict Collector,

Siddipet.
To,

I'he Revenue Divisional Officer, Gajwel,
'l'he Tahsildar, WargalMandal for information.

// Atteated//

--__-y,*:;:.,.,

E - Superintendcnt
Collectorate, Siddipet

W Ao(rlL
ZONAL UANAGER

T.S.t.t.c. LTD.
i/IEDCHAL.SIODIPET ZONE

I P JEEDIMETLA
,tTEDCHAL OtSTRtCT-500 055
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KEY PLAN

          TELANGANA STATE
INDUSTRIAL INFRASTRUCTURE
           CORPORATION LTD
( A GOVT. OF TELANGANA STATE UNDERTAKING )

LAYOUT OF SPECIAL FOOD PROCESSING ZONE,
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